Department of Veterinary Services

Dated 14.10.2019

SUBJECT: Original Application No. 639/2019 in the matter of Pramod
Bahadur Vs North DMC & Ors. — Reg.

This has reference to letter no. DPCC/CMC-V-OA-639/20/pig.Slaut./8632
dated 26.09.2019 wherein a factual and action taken report including specific
details with Court orders has been sought from South DMC. Following facts
relating to the matter as mentioned in the application filed by the Department of
Veterinary Services, South DMC in the month of May 2013 before the Hon’ble
Supreme Court of India in the matter of Delhi Development Authority Versus
Utter Pradesh Bihar Nagrik Parishad & Ors SLP (Civil) No. 31328-29/2012 are
submitted as under-

The total existing population of Delhi is about 2.0 Crore. A major part of it consumes
the meat of various species like Buffalo, Sheep / Goat, Chicken and fish whereas a
segment of our society also consumes the meat of the pig (pork).

A number of piggeries/pig huts do exist in residential areas of the city where their
owners for the purpose of slaughtering / rearing pigs.

That the erstwhile Municipal Corporation of Delhi (M.C.D.) had earlier been having
a pig Slaughter House at Andha Mughal which was closed down in November 1966
due to public agitation under the orders of then Commissioner, Municipal
Corporation of Delhi. Since last 46 years no alternative arrangement could have
been made for pig slaughtering in Delhi.

That after closure of pig Slaughter House at Andha Mughal in 1966, the pork sellers
started the slaughtering of the pigs in their own premises thereby causing
unhygienic conditions in the residential areas. In view of the constant agitation by
the public for unsanitary conditions caused by indiscriminate pig slaughtering in
residential areas of the city, it was felt necessary to construct a Pig Slaughter
House in Delhi.

Accordingly certain sites were selected at Village Jasola, Village Saidabad, Village
Samaipur Badli, Village Malikpur Chhawani and Village Dheerpur etc., and a
proposal was put up before a sub-committee of the corporation for approval. It was
decided by the said committee that a final clearance of the site be obtained from the
Delhi Development Authority (DDA).

Accordingly, the Municipal Health Officer had sent a letter No. 1867/SGA/DHO (PH)
dated 25.6.74 to the Vice Chairman, DDA wherein it was mentioned that in view of
constant agitation by the public for unsanitary conditions caused by indiscriminate
pig slaughtering, a dire necessity has arisen for construction a pig slaughter House
immediately. It was also requested in the letter to examine the sites selected by the
Corporation for pig slaughter houses. The copy of this letter is annexed herewith
Annexure “A”.

That in reference to above letter of Municipal Health Officer of the Corporation, the
Dy. Commissioner (IMPL) of DDA vide letter No. F-2(49)/71-l, dated 25.2.75
informed that the sites suggested by the Corporation are not suitable for pig
slaughter houses since the same are not in conformity with the master plan of Delhi.
The copy of this letter is annexed as Annexure “B”.

Thereafter, Municipal Health Officer vide No. 840/HC(G)/DHO(PH)/ dated 10"
March, 1977 further sent a letter to the Vice Chairman, DDA wherein it was
mentioned that despite reminders no reply has been received from DDA regarding
pig slaughter house. A copy of letter dated 10" March, 1977 is annexed as
Annexure “C”.

That on 28" November, 1991, Shri C.K. Chaturvedi, the then Sub-Judge, Delhi
ordered to close down private Pig Slaughter Houses. Accordingly, a public notice
vide No. 430/DHO(PH)/91 dated 24™ December, 1991 was issued through News
Papers which is annexed herewith as Annexure “D”. As per this Public Notice,
slaughtering of Pigs and others animals at public places and private premises had
been banned.
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That the Addl. Commissioner (Health) of M.C.D vide letter No. 574/DHO(PH) letter
dated 03.02.1992 further requested the Vice Chairman of DDA to provide the land
for Pig Slaughter House. A copy of this letter is annexed as Annexure “E”.

On being aggrieved by the order of banning the pig slaughtering in private house
the “All India Piggery Products Dealers Association and others” challenged the said
ban through Civil Writ Petition No. 68 of 1992 before the Hon’ble High Court. The
Hon’ble High Court vide order dated 14.2.1992 allowed the petitioners i.e. Pig Meat
Shopkeepers to continue to use their private slaughter house for slaughtering of the
pigs. A copy of this order is annexed as Annexure “F”.The operating part of the
order is reproduced herein below.

“In the meanwhile, the petitioners would continue to use their private
slaughter house for slaughtering of pigs but the same can be
regularized by the MCD after seeing sanitary conditions so that the
neighbours are not affected. If sanitary conditions are not fulfilled by
the petitioners, it will be open to the MCD to challan them or proceed
against them in accordance with law.”

Thereafter, the public notice No. 430/DHO(PH)/91 dated 24™ December, 1991
issued for imposing ban of slaughtering of pigs was withdrawn by the M.C.D by
issuing a notice vide No. 647/DHO(PH)/92 dated 11.03.1992, a copy of the same is
annexed as Annexure “G”.

Thereafter, petition CW(68)/1992 filed in the above matter is permitted
to withdrawn by the Hon’ble High Court vide order dated 13.02.1996
copy Annexed as Annexure- ‘A-6’. The operating Para of the order is
reproduced here in below:-

“Perused the contents of the affidavit date 15"
December, 1995, sworn in by Dr. M. K. Yadav Dy. Health
officer, (Public Health) and filed in the Court on 9%
January 1996 on behalf of the respondent -MCD.

The Petition was filed feeling aggrieved the public

notice dated 24.12.91. It is stated in the affidavit of Dr.
M. K. Yadav that the impugned public notice has been
withdrawn vide office order No. 647 dated 11.03.1992
and no further notice has since been issued in that
regard. In view of that statement, the Petition is
rendered in fructuous. It is permitted to be withdrawn,
as prayed.”

That the Dy. Health Officer (PH) vide letter No. 19/DHO)PH)/93, dated 20.01.1993
further requested the Vice Chairman DDA for making the allotment of land for
setting up of 10 pig slaughter houses in Delhi. The copy of this letter is annexed as
Annexure “H”.

The Addl. Commissioner (Health) of erstwhile MCD also wrote a letter bearing No.
333/DHO(PH)/93 dated 30.08.1993 to the Vice Chairman, DDA, requesting for
allotment of 10 sites in different locations in MCD jurisdiction for establishment of
pig slaughter house. The copy of this letter is also annexed as Annexure “I”.

That the Dy. Health Officer (PH) of Municipal Corporation of Delhi vide letter No.
751/DHO(PH)/95 dated 30.01.1995 further requested the Vice Chairman, DDA, to
allot at least 10 sites in different localities in MCD jurisdiction for establishment of
pig slaughter houses. The copy of this letter is annexed as Annexure “J”.

Thereafter, the Dy. Health Officer (PH) of Municipal Corporation of Delhi vide letter
No. 137/DHO(PH)/95 dated 26.09.1995 further requested the Vice Chairman, DDA,
to allot at least 10 sites in different localities in MCD jurisdiction for establishment of
pig slaughter houses. The copy of this letter is annexed as Annexure “K”.

That the Deputy Director (IL) DDA vide letter No. F.23 (27) 95-IL dated 04.04.1997
requested the MCD to get the clearance of DPCC/CPCB for setting up of Pig
Slaughter Houses in N.C.T. of Delhi. The copy of this letter is annexed as
Annexure “L”.
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That in pursuant to above letter of the DDA, the Dy. Municipal Health Officer vide
letter 78/Dy/ M.H.O.(PH)/97 dated 24.04.1997 informed the DDA that issue of
getting the clearance of DPCC/CPCB would arise only when a specific land has
been earmarked by the DDA for the purpose and it was accordingly requested to
make the allotment of land for construction of pig Slaughter House. The copy of this
letter is annexed as Annexure “M”.

That the Director (Land) DDA vide letter No. No. F.23 (27) 95-IL/307 dated
07.08.1997 then informed the M.C.D. that 24.0 hect. of Land had been allotted to
MCD in Narela which may be utilized for use of Pig Slaughter House subject to
clearance by DPCC/CPCB. The copy of this letter is annexed as Annexure “N”.

That the Dy. Health Officer (PH) of the Municipal Corporation of Delhi vide letter No.
267/DHO(PH)/97 dated 14.10.97 further requested the Director (Lands) DDA to
allot 10 sites in different locations in MCD’s jurisdiction. The copy of this letter is
annexed as Annexure “O”.

That the Director (Plg.)TYA of DDA vide letter No. F.3(105)2002/MP/D-672, dated
17.06.2009 informed that as per MPD- 2021 provisions the abattoirs, animal blood
processing (except existing and relocation) forms part of negative list of industries
and shall be prohibited in National Capital Territory of Delhi, therefore the request
for provision of new sites cannot be considered. This may be adjusted in the
already approved site for such purpose in Ghazipur. The copy of this letter is
annexed as Annexure “P”.

It is further submitted that Dr. B.L. Wadhera had filed a Civil Writ Petition No.
946/1997 in the Hon’ble High Court of Delhi stating that MCD has a Slaughter
House for Sheep, Goat & Buffaloes but it has no Slaughter House for pigs and
approximately 3000 pigs are being slaughtered daily in the open spaces in a
clandestine in some colonies for example, Gurhmandi, Raghupura, Motiakhan,
Mehrauli, Govindpuri, Andha Mughal and many other such places without any
Veterinary inspection, thus exposing the butchers, shopkeepers, consumers & other
public in general to risk of variety of Zoonotic and Food borne infections like
taenius, brucellosis, leptospirosis, swine erysipelas, salmonellosis and various other
food poisoning. It had been further stated in the writ petition that 1000 of
Mushrooming Private Slaughter Houses for pigs all over Delhi are major country
butters for dangerous population.

That the DDA had allotted a piece of land measuring 10,017 Sq Meters (approx..)
for the construction of pig Slaughter House at Okhla Industrial Area, Phase-I in
1997. The Hon’ble High Court vide order dated 27.09.2002 in above matter (CWP
No. 946/1997) directed that taking into account this fact and also in the context of
court directions in CWP No. 946/1997 titled Dr. B.L. Wadhera Vs. UOI and Ors
regarding allotment of lands for pig Slaughter House in Delhi, the proposal of setting
up of modern pig Slaughter House in Okhla, Industrial Area, Phase-I is agreed to.
The units should be set up only after taking necessary clearances from the Delhi
Pollution Control Committee. But the proposal for setting up of pig slaughter house
at okhla could not be taken up by the MCD due to various reasons mainly because
the Delhi pollution control committee did not grant the “No Objection” certificate for
establishing the pig Slaughter House at Okhla. The copy of the orders of Hon’ble
High Court dated 27.09.2002 is annexed as Annexure “Q”.

That the Jt. Director (MP) of DDA vide letter No. F.3(105)/2002/MP/D-121, dated
26.04.10 further informed the MCD that the abattoirs, animal blood processing are
prohibited except existing and relocation, as per MPD- 2021 in National Capital
Territory of Delhi. It was further suggested in the letter that it would be appropriate
to explore the possibility of allotment of land for construction of pig slaughter house
in the National Capital Region (NCR). The copy of letter is annexed as Annexure
“R”.

That the Commissioner of erstwhile M.C.D. also directed the Land & Estate
Department of M.C.D. to locate a piece of land for establishment of a pig Slaughter
House and other activities of the Veterinary Services department. Accordingly, the
Land & Estate department of M.C.D. handed-over a land measuring about 27.5
acres to the Veterinary Services department for construction of a Veterinary Hub
including a pig Slaughter House at Mukundpur near Burari in Civil Lines Zone and
an information in this regard was also submitted to the office of the Hon’ble Lt.
Governor, Delhi on 09.06.2010 wherein the office of the Hon’ble Lt. Governor, Delhi
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desired that Urban Development department, GNCTD may give its views on the
subject for further consideration.

Meanwhile, the Chief Town Planner, MCD submitted a proposal to the
Commissioner (Planning)/DDA regarding change of land use for setting up of a
Veterinary Hub including a pig Slaughter House at Mukundpur near Burari in Civil
Lines Zone but Director (Landscape & Environment Planning Unit)/DDA vide letter
No. PA/Dir.(LS)/2011/709 dated 07.09.2011 informed that the proposed facility site
marked in the Plan is a part and parcel of the water body (Bhaleswa) and water
body cannot be changed to put the same/use as MPD-2021 and High Court orders.
The copy of letter is annexed as Annexure “S”.

Thereafter, the Commissioner, M.C.D. submitted a Note on file dated 03.11.2011 to
the Hon’ble Lt. Governor, Delhi routed through the Chief Secretary, Delhi seeking
permission for setting up of a Veterinary Hub comprising of a pig Slaughter House
and other facilities at Mukundpur near Burari in Civil Lines Zone but the Hon’ble Lt.
Governor, Delhi vide Note dated 25.11.2011 made following observations:

“The proposed site is a part of water body at Bhaleswa. The speculations of
MPD-2021 and directions of the Hon’ble High Court will have to be adhered
to in this regard. Suitable site at some other location may be identified by
M.C.D. for Veterinary Hub.”

That the Hon’ble minister of Health and Family Welfare of Delhi Govt. held a
meeting regarding Japanese Encephalitis on 28.11.2011, which was attended by
representatives of various agencies. During the deliberations, it was unanimously
decided that a pig Slaughter House needs to be commissioned on urgent basis so
as to prevent infection. It was also apprised to the Hon’ble Minister by MCD
representative attending the meeting, that the facility could not be created due to
non-availability of suitable land required for construction of pig Slaughter house.
The Minister of Health and family Welfare, GNCTD vide letter dated 23.12.2011,
addressed to the Commissioner, Municipal Corporation of Delhi also requested to
approach the DDA for allotment of suitable land for construction of pig Slaughter
House. The copy of this letter is annexed as Annexure “T”.

That the Addl. Commissioner of Municipal Corporation of Delhi vide letters No.
1456/DVS/08 dated 11.04.2008, No. 1750/DVS/08 dated 06.10.2008, No.
197/DVS/2008 dated 30.03.2009, No. 504/DVS/09 dated 05.10.2009, No.
1744/DVS/2012 dated 16.02.2012 and No. 1805/DVS/2012 dated 03.04.2012
further requested to the Vice Chairman of DDA to allot the land for construction of a
pig slaughter house in Delhi but no response was received from DDA. The copy of
above six letters is annexed as Annexure “U” collectively.

That The fifth meeting of Advisory Group on Review of MPD-2021, held on
21.03.2012 under the Chairmanship of Hon’ble Lt. Governor, Delhi wherein the
issue of relocation of piggeries (Point 4(d) of minutes of the meeting) was also
discussed. The Commissioner of M.C.D. in the above meeting mentioned that a
proper site needs to be planned and developed in Delhi for relocation of piggeries
exist all over Delhi and functioning in unhygienic conditions. It was further
deliberated in the meeting that a site is required to be identified within Delhi. In
MPD-2021 "Abattoirs (except existing and relocation) are part of prohibited and
negative list of industries, hence relocation of such existing facilities in a planned
manner, taking care of various environment issues is permissible as per MPD-2021.
It was further discussed in the meeting that due to social issues, the piggery site
cannot be located adjacent to the modern slaughter house at Ghazipur of MCD. In
view of this, it was decided that department of Environment, GNCTD and Municipal
Corporation of Delhi will jointly identify a proper site of about 10 acres in Delhi for a
modern planned piggery. The copy of minutes of the meeting issued vide no.
F.1/2012/Dir.(PIg)MPR/TC dated 24.04.2012 is annexed as Annexure “V”.

That pursuant to the decision taken in the above meeting, the Department of
Environment, GNCTD and Municipal Corporation took up the matter with the
DDA for identification of suitable site for pig Slaughter House. The DDA has
again reiterated its earlier stand that they have no intention of changing
Master Plan to permit pig Slaughter House in the city limits. This stand of
DDA is inconsistent with the decision taken by Hon’ble Lt. Governor during
the meeting held on 21.03.2012 and also is not in the interest of public. In
any case, the Corporation is not insisting for site “within city limits” but is
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requesting for allotment of any suitable site. DDA being planning authority
needs to plan for the requirements of the city and make suitable provisions
for the services it requires. DDA should not wish away the problem and put it
on the Corporation to make its own arrangements.

That the Secretary (Environment), Delhi Pollution Control Committee vide letter No.
F.12(479)/Env/CNST/ PigSlaughter/12/3185 dated 01.08.2012 also requested the
Vice Chairman DDA that in order to prevent environmental and health hazardous,
appropriate land measuring about 10-12 acres may be allotted to SDMC for
construction of modern pig slaughter house and the same could be included in
MPD-2021 as decided in the Advisory Group Meeting chaired by Hon’ble Lt.
Governor of Delhi on 30.3.2012. The copy of this letter is annexed as Annexure
“W!!-

That the Vice Chairman DDA vide DO No. PS/VC/DDA/2012/2041-DA dated
07.08.2012 addressed to the Secretary (Environment), Chairperson Delhi Pollution
Control Committee Govt. of NCT of Delhi with a copy of the letter forwarded to the
Commissioner, South Delhi Municipal Corporation (SDMC) suggested that SDMC
can form a joint team with the planners of DDA to go around and select a suitable
site in the green belt which is located within city but within territorial boundary of
Union Territory of Delhi. It was further mentioned in the letter that the land needs to
be acquired under the auspices of Govt. of NCT of Delhi and South Delhi Municipal
Corporation for which DDA will give no objection from planning point of view. The
copy of the letters sent by the Vice Chairman, DDA to the Secretary (Environment),
Chairman, DPCC is annexed as Annexure “X”.

That in reference to the above suggestions of the Vice Chairman DDA, the
Commissioner, South Delhi Municipal Corporation vide letters No.D-
311/COM/SDMC/2012 Dated 01.11.2012 and No.D-355/COM/SDMC/2012 Dated
11.12.2012 requested the Vice Chairman, DDA to send the names of the Officers of
DDA to constitute a joint team but the DDA has not send the names. The copy of
both the above letters is annexed as Annexure “Y” collectively.

The Commissioner of South Delhi Municipal Corporation vide letters No.
156/COM/SDMC/2012 dated 16.07.2012 and letter No. 087/COM/SDMC/2013
dated 19.02.2013 also requested the Vice Chairman of DDA to allot the land for
establishment of a pig slaughter House in Delhi. The copy of above both letters are
annexed as Annexure “Z collectively”.

That a meeting was held on 26.4.2012 under the chairmanship of Secretary,
Ministry of Environment and Forest, GOI in which the Central Population
Control Board presented its status of 15 states whereas the Ministry of
Labour gave a status of 20 states and the action plan was also discussed.
One of the decisions taken in above meeting dated 26.04.2012 was to
identify and ongoing basis, the unlicensed slaughter houses in the region
and other licensed unlawful establishments where animals are being
slaughtered on howsoever a small scale and take the help of the District
Magistrate and other law enforcement agency to crack down on them. This
decision taken in the above meeting has been reproduced in the order dated
23.08.2012, issued by Hon’ble Supreme Court in writ petition (civil) No. 309
of 2003 titled as Laxmi Narain Modi Vs. Union of India & Others.

36. That the Vice Chairman DDA held a meeting on 22.06.12 wherein it was
deliberated that the MCD has been requesting for allotment of about 10 acres of
land for construction of modern pig shelter house in the capital as there is no
slaughter house for pigs in Delhi. The meat shopkeepers are slaughtering pigs in
their houses causing water pollution and insanitation. It was also deliberated in the
meeting that in the area proposed/earmarked for slaughter house in Ghazipur, East
Delhi, pig slaughter house cannot be constructed due to religious sentiments of
Muslims. It was also discussed that the present practice of rearing of pigs cannot
continue in the present form as it is unhygienic; cause/spread diseases during
monsoon period which become serious concern and also allegedly pig slaughtering
are done at the premises in open causing sale of unhygienic food to the consumers.
Therefore, it is obvious i.e. scientific and hygienic rearing of pigs in controlled
environment is essential. As such to achieve the same, area requirement of
piggery, a premise with facility for rearing and processing of piggery products
having temporary sheds for pigs in controlled area is required to be ascertained by
M.C.D. and DUSIB. The above minutes of the meeting held by the Vice Chairman,
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DDA on 22.06.12 have been reproduced in the orders dated 5.10.12 of Hon’ble
Supreme court. The Hon’ble Supreme Court in this order has also observed that the
above extracts of the minutes of the meeting held by the Vice Chairman DDA on
22.06.12 is a matter of grave concern due to uncontrolled slaughtering of pigs in
unhygienic conditions. This Hon’ble court vide orders dated 05.10.12 also directed
the Principal Secretary (Health), GNCTD to show cause as to why appropriate
directions for regulating of slaughtering of pigs be not issued. The copy of order
dated 05.10.2012 passed by the Hon’ble Supreme Court is annexed herewith as
Annexure “A-1”.

That the Dy. Director (Plg.)/MP & PF vide letter No. F.3(41)/2012-MP/PF-1/67,
dated 18.03.2013 informed the Hon’ble Court that a meeting was held under the
chairmanship of Vice Chairman, DDA on 19.12.12 wherein a decision taken in the
meeting is reproduced herein below (Annexure “A-2”).

“It was informed that only piggeries are allowed in the designated Green Belt as per
Master Plan and a court case for relocating the pig rearers from East Delhi is going
on. The action for setting up a Pig Slaughter House should be deliberated by
Director (Local Bodies), Govt. of Delhi with inputs from all the three Commissioners
of Municipal Corporation of Delhi and DDA. DDA can assist in giving no objection
from planning point of view for acquisition of land by GNCTD in case it is decided to
do so.”

That the pigs can harbour a range of parasites and diseases that can be transmitted
to humans. These include trichinosis, Taeniasolium, cysticercosis, and brucellosis.
There is concern that pigs may allow animal viruses such as influenza or Ebola to
infect humans more easily. Some strains of influenza are endemic in pigs and pigs
also can acquire human influenza. Swine flu viruses spread among pigs and --
while rare -- they can spread from pigs to people too. Spread of swine flu viruses
from a pig to a person is thought to happen in the same way that human flu viruses
spread; mainly through droplets from infected pigs coughing and sneezing. This has
happened in different settings, where pigs from many farms come in close contact
with each other and with people. Rearing and slaughtering of pigs being done in
various residential areas of Delhi is a great threat to the human population. This can
be prevented only if the pork shopkeepers for slaughtering their pigs may be
allowed in an authorized Slaughter House.

A SLP (C) N0.31328-29/12, titled as DDA VS UP-Bihar Nagrik Parishad and others
pertaining to existence of Pig huts for rearing of pigs in Trilokpuri area was pending
before the Hon’ble Supreme Court. Since the DDA was not responding to the
requests of the MCD regarding allotment of land for Pig Slaughter House, the
matter was discussed with the then Commissioner, SDMC wherein it was apprised
that the problem of rearing of pigs in Delhi is directly related to the slaughtering of
pigs which is being carried out in various residential areas of the city. Since the
above matter regarding shifting of pig huts from Trilokpuri area was already pending
before the Hon’ble Supreme Court, two applications i.e. one for impleadment and
another for directions were moved by the Department of Veterinary Services SDMC
before the Hon’ble Supreme Court in the year May 2013 thereby praying for
issuance of directions to the DDA for allotment of land for pig slaughter house.

In reference to the application filed by the SDMC before the Hon’ble Supreme
Court, the Vice Chairman, DDA convened a meeting with the concerned officers of
DDA and the MCD wherein the Vice Chairman, DDA issued the directions to the
officers of DDA to identify a land for pig slaughter house.

Accordingly, a site located at Ranikhera (falls under the jurisdiction of North DMC)
was inspected with the Officers of DDA by the Directors (VS), SDMC and North
DMC on 04.02.2014. After inspection of the site a land measuring about 10 acres
has been allotted to the North DMC by the DDA in October, 2014 for construction of
pig slaughter house. Further progress for construction of a modern pig Slaughter
House at the above site i.e. Rani Khera is to be submitted by the Department of
Veterinary Services, North DMC as the land falls under their jurisdiction.

The Learned counsel for the Delhi Development Authority has submitted before the
Hon’ble Supreme Court that 10 acres of land has already allotted to the North DMC
and possession has been handed over for setting up pig slaughter house.
Accordingly the Hon’ble Supreme Court vide orders dated 24.11.2014 has
disposed of the SLP (C) No0.31328-29/12, titled as DDA VS UP-Bihar Nagrik
Parishad and others. The copy of Hon’ble Supreme Court orders dated 24.11.2014
is annexed as annexure “A-3”.
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45. The details/list of the persons slaughtering pigs under the jurisdictional areas of
South DMC as submitted by the Zonal Deputy Directors (VS) of West Zone,
Najafgarh Zone, South Zone, Central Zone and Deputy Director (VS)/CMRT, HQ

are as under: -

Dy. Director (VS), West Zone vide letter No.DD(VS)/WZ/SDMC/2019 /D-1473
dated 14.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has
informed that following persons are involved in the pig slaughtering in the West Zone
area.

S. No Name Address

1. Sh. Ashok Kumar | Pig Shed No. 1, C- Block , Nala
Madipur, Delhi

2. Sh. Parveen kumar | C-561, Madipur, Delhi

3. Sh. Shyam Lal C-557 & 558, Madipur, Delhi

4. Sh. Vikas C-378, Madipur Delhi

5. Sh. Raju C-512, Madipur, Delhi

6. Sh. Mohan Lal C-523, Madipur, Delhi

7. Sh. Nand Kishore | C-417 & 418 Madipur, Delhi

8. Sh. Raj Kumar Pig Shed No. 78 & 79, C- Block,
Raghubir Nagar, Delhi

9. Sh. Vinod Kumar Pig Shed No. 74,75,76, & 77,
Raghubir Nagar, New Delhi

10. | Sh. Sonu Pig Shed No. 53 & 54, C-Block,
Raghubir Nagar, Delhi

Dy. Director (VS), Najafgarh Zone vide letter No. D-1466/DD(VS)/NGZ/2019
dated 04.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has
submitted as under:-

1. At present total 08 pork meat shops licenses have been issued from the
Veterinary Services Department, Najafgarh Zone.

2. Besides above licensed meat shop 4 - 5 unauthorized vendors found selling
pork meat in jhuggi Cluster in kikar wala stand Goyela Dairy, Rangpuri,
Kapashera area. The department has taken a number of actions against these
unauthorized vendors.

3. No pig slaughtering was found in the area of jurisdiction of Najafgarh Zone.

Dy. Director (VS), South Zone vide letter No.746/DD/VS/SZ/2019 dated
07.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has informed that
following persons are involved in the pig slaughtering in the South Zone area.

S.No. | Name Address

1. Sh. Satish s/o Oppsite F-232, E-Block, Dakshinpuri,
Sh. Bal Kishan | Ambedkar Nagar.

2. Sh. Mahender 487,Hardev Puri, Gautam Nagar
s/o Sri Chand

3. Sh. Sunder Near PNB DDA Market on Nala at
(Bablu) Chirag Delhi

Dy. Director (VS), Central Zone vide letter N0.529/DD/VS/ CNZ/2019 dated
04.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has submitted as
under:-

“That there is no information received about the pig slaughtering in the area of Central
Zone. However, as per information gathered from the pig meat shopkeepers that they
bring pig meat (pork) from the Gud Mandi which comes under the domain of North
DMC.”



Dy. Director (VS), CMRT, HQ has reported that No such information is available
with him.

ACTION TAKEN REPORT

A total 40 licensed pig meat shops are running in the jurisdiction of the South Delhi
Municipal Corporation and total approximately 83 pigs per day are consumed.

Zonal Deputy Director (VS) has also initiated the following actions in the all four zones
of the South Delhi Municipal Corporation:

Total persons prosecuted for insanitary condition = 23
Total Notices issued for insanitary conditions = 13
Total unlicensed pig meat shops sealed = 02

In pursuance to the directions passed by the Hon’ble High Court in CWP 68/92
vide order dated 14.02.1992 the slaughtering of pigs is allowed in residential area.

Addl. Director (VS)-I

Sh. Satender Kumar
Incharge, CMC-V, DPCC

4™ Floor, ISBT Building
Kashmere Gate, Delhi-110006.
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2 Present : Mr,Subrat Birla for the petitioner,

¢ - Mr.J.,M, Sabharwal with Mr.Rajan Sabharwal
Yo for the respondent-MCD,

& Ms. Sangeeta Khadaria for the DDA

3 :

i CW_68/92

3 | -

¢ | Perused the contents of the affidavit dat,
B j 8. M. K. Yadas

B H

15th Lecember, 1995, sworn in by&Dy.Health'Ofricer,

o 3:\.,
.

5 S L

| (Publie Health) and filed in the Court on 9th Januay

j996 on behalf-or the respondent-MCD,

The petition was Tiled feeling aggrieved t
public notice dated 24,12,91 (Annexure-III), It is

stated in the affidavit of Dr, M.K, Yadav that the
impugned public notice has been withdrawn vide ofric

order No.647 dated 11.3.92 and no Turther notice has
i, e

since been issued in that régard. In view of that

; statement, the petitidn 1is rendered ihrructuous. It.]
! permitted to be withdrawn, as prayed,

Sd/_RaU ..{.AH'UTI
JUDGE

gd/.. LL&DHH AR PIU\DAD
February 13, 1996, JUDGE
rds

Exn&;ﬂsﬂ
i
Lr’ﬂ’ -




JE— i e B il . By Speed Post
—_ DELHI POLLUTION CONTROL COMMITTEE |
S DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

== ' 4TH FLOOR, ISBT BUILDING, KASHMERE GATEL, DELHI-0 .

‘\L-‘P} visit us at : http://dpec.delhigovt.nic.in \

F. No. DPCC/CMC-V/(NGT-0A-639/2019)/Pig. Slaut./ % { 27 _ Dated: ;);:].un; ' 2¢19
7

TO, ///
The Director Veterinary, \T“ '(s
South Delhi Municipal Corporation, e i
17% Floor, Civic Centre, Minto Road, i ",8; -a-g%bv----,
Delhi-110 002. ; , Al - \\c\ﬁ

Sub.: Original Application No. 639/2019 in the matter of “Pramod Bahadur Vs. North Dllhl

Municipal Corporation & Ors.”— reg.

Sir,

This has reference to the order dated 08.08.2019 passed by Hon’ble NGT in O.A. No. 639/2019
in connection with pollution caused on account of unregulated slaughter of pigs. A copy of order dated
08.08.2019 passed by Hon’ble NGT is enclosed herewith. Hon’ble NGT vide its order dated 08.08.2019
has directed as reproduced below:-

“... a joint factual and action taken report from Delhi Pollution Control Committee (DPCC)
New Delhi Municipal Corporation (NDMC), South Delhi Municipal Corporation (SDMC), East
Delhi Municipal Corporanon (EDMC) and North Delhi Municipal Corporation (North DMC)
within one month...

It is, therefore, requested to take necessary action and direct the concerned officer in your
organization to provide the details/ list of the pig slaughtering people along with compliance report to

this office so that the same IEEX be apprised to the ] Hon’ble NGT. It is also requested to prowde any

specﬁr c detalls cog]:tmders if any, with regard to the aforesaid matter to this office. The matter 1s now

Yours sincerely,

Encl.: As above.

(Satéender Kumar)
G\ £ AL !r— Incharge, CMC-V
SR TR Lk Al & o (14 «L/
ST j"\.-- o e 1 :‘.«'-'_,.. ; L,x,,/ s .i._.
]Q\—‘* \-\ \k : k’i Y e / LA L S< ( ] Ae ALV :M &
= \?\)
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Item Nos. 13 & 15 Court No. |

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELEHI

L
Original Application No. 539/2019
WITH
Execution Application No. 31/2019
IN
0. A. No. 434/2015
Pramod Bahadur Applicant(s)
Versus
North Delhi Municipal Corporation & Ors. Respondent(s)
WITH
Ojasvi Party Applicant(s)
Versus
Govt. of NCT of Delhi &Ors. Respondent(s}
Date of hearing: 08.08.2019
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON'BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMEER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant{s): Mr. Sahib Gurdeep Singh with Mr. Siddhant
Sethi, Advocates
Mr. Mukesh Jain and Swami Omji, in person

ORDER

Original Application No. 639/2019

Grievance in this application is to take remedial action for pollution
caused on account of unregulated slaughter of pigs. According to the

applicant, 2000-5000 pigs are slaughtered in a day without specific



and dedicated place and in the process 25000 liters toxic blood is
emitted. The applicant has referred to Section 7 of the Environment
(Protection) Act, 1986 and Rule 3 of the Rules framed thereunder
prohibiting discharge of pollution beyond the prescribed norms. The

unchecked slaughtering has potential of causing diseases.

We may note that though the applicant has prayed for direction to set
up a slaughtering house, such prayer is nof within the purview of
jurisdiction of this Tribunal. Only issue which we propose to consider
is whether there is a need to check unscientiﬁc discharge of blood
and carcasses of slaughtered animals in violaﬂLm-'of environmental
norms. We note the earlier orders dated 29.05.2017 in O.A. No.
434/2015 and dated 20.12.2017 in O.A. No. 434/2017 directing that
blood of slaughtered animals should not be discharged in river
Yamuna.

Betore proceeding further, we consider it necessary to require a joint

factual and action taken report from the Delhi Pollution Control

Committee (DPCC), New Delhi Municipal Corporation (NDMC), South

——
B

Delhi Municipal Corporation (SDMC), East Delhi Municipal

1

Corporation (EDMC) and North Delhi Municipal Corporation (North

DMC) \;\;ithin one month by e-mail at judicial-ngt@gov.in. The DPCC

will be the nodal agency for coordination and compliance.

A copy of this order be sent to the DPCC, NDMC, SDMC, EDMC and

North DMC by e-mail for compliance.

%



kLT

T
E!_:\__,

The applicant may furnish a complete set of papers to the DPCC,

NDMC, SDMC, EDMC and North DMC and file an affidavit of service

within one weelk. .

List for further consideration on 18.10.2019.

Ezecution Application No. 31/2019 IN O. A. No. 434/2015

This application is also by and large covering the same issue

and may be put on the next date i.e. 18.10.2019
.t //

Adarsh Kumar Goel, CP
S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

August 08, 2019

Original Application No. 639/2019
Execution Application No. 31/2019
IN O. A. No. 434/2015

DV



( Health Department)

Col., S.L.Chadhg, Town Hall, Delhi,
Municipal He; lth Officer,

D.0.lo. g4)] > B Do (Ph) Dated 23 - & DL[

My dear Jagmohan Ji,

] In vicy of colistant sgitation by the

publiic for Insanitary .conditiong caused by

indiscrimingte plg slaughtarin a dire Necegsgity

has arigen ror constructing 4 Pig Slaughtep Livuge

lomedistely, Accordingly Certaln sites weorg selacteg by

“id were put befora Layout SUb~comnittee of the
vorporation rop approval. It has bean decided by the
sald comuitteo That g fingl cles arance of thg sltes (11sz

attached) pe obtained from the D.D. Ao

Es therefore, Taquest you t, GXamine ths ge

sites ang accord N8CEssry approval at your earliegt

Convenience ag the Commisg loner, M, BBy o Very kaen

wilth king regards,

.f Yours ginger ek,

O at "f__,«..___ﬂ\/" Ty
( SIL. U gkdi’lﬂ).
Shri Jaguongn Jd4 s
Vice-~ Chairman -
Delhi Dev910pment Authority,
New Delhi '
=t 2 E L .
.IF T
L u—-‘f‘
Bncl: gs abova, 7
lllli
g Nrel sy L TR LT T . _-":’ HT, F] P »--
:-.hc»..zlbltinr; b f"o“i 430 m— O(ﬁim)c/' &t dat, ‘“d 14 o
1”-535 1 t o _,_ :iu:w.rlt_ ,_‘I_? 9_1_ ,Jc} n(_‘ = 14en. d :?:“ .
5 i 7 AJ\_-I.I"@W" \,r-l"_jﬁ o (_;T O_T- cre T.I o 4'“'"'1;}-- 10 2
SREY o the oras.. 10 5 754 i s APUD LY ' é
< Order isg Am)fﬁio/Q.z dar 11

(ely} holﬂ.‘m_?j—h Jn—'%._ TG u

u
-]




DRIHI DEVELOPFL N OR ITY
DELHY VIKAS BHAWAN
INDERPRASTHA EGTATE
HEW DEIM]

NooF=2(49) /71-%&1  Debed 25th, Fcb, 1975,

¥royg
Dye Commissioner Imnl,

fo,
ghri 8,L.Chadha D
¥unileipal Heeith Off1c er,
¥,GoDo Towa Hall, Delhd,

Bubs~ Allotment of ®ites for pig glsughter howse
in Dellid.,

LA R AL A ERE NN

81z,

¥tk referemce to T.0. Your 1stter 1887 /83 A/DED
{FY) datef 26.6.74 on the subjest cited sbove, I heave.
been directed to inform you thet the sites su gested
by you are uct suitable for piE slaughter houwe eince
- the saue ars not dn fonfirmity with the Mecher Plag,
of Delhi, It 48, thersfore, suggested thst mome i
gt ﬁ“% %Ea sltes should be ruggested for conzidersbien
ae L

Yours ralthlully,

“4/(¥re, KoAnend),
Py. Comminsioaer Impl,

Copy for laformtiaea to &h, B.R, Torta,
Commissioner, M,C.D. With refsrence Go his D.d.lettar
H0e3481/804/DHO(FPH) doted 20,8.74 to Shri Jegmohsan
Vice-Chairmay, D.D. A,

A
64/«{Brs, K.auaad)
Dy. Gormissioner (Im'l.)



VY S

Mo gl Sty () /D0 (PA) T 032

Subjeqt:—'cbnsprQCE;qn ol a PLg Sladgnter Houscs

Daar Shli Jagmohan,  ' S ' .

hindly reaﬁr tc: Iih'* d-o.latter Bqu?Lb/

o

Hcm;/wo(m{) L.q.tad 1.3.75 & Bubgequant reninders dated

12, 1.75- and 1&.3.?7 on 1 su_juct cited o I

—_—
an $orry to state thut no reply n&s boen rac_ifad L rom

you sq.Lar_and asfsuch qonsldarable dglay_has baan

caused. S _
I uoald, E eljrag raqaest you to Kindly

pay your parscnal attention ana tha lateat position

oL Lue can muy he intiumtad urgantl;n
thh raga (0§: 3

Yours gincerely,

~ DS ey "y
o o822 (K::-VJAL mmﬁma)

o i 1anal.
Shrl Jagmohan,- %
Vica C’hai Izan y -
Delhi Defabopmsnt Autharlty,
Vikas Bhawali, :

B )

N&w Delhi. 2 E ey .

Copy to 1! ffpxg; s Y
v 77 7 e
'F j? L. Commissional, MCD-

20 D-C (G). T :

: u/’/é. S. S;ﬁ. to parsua the mattar and xeport prograsu-

/:7 ;"Q | WLM‘E oof

FULICIPAL,FHLLIP OFFICER.
K g A pe T
A’Llﬂ;



* slaughier

: s]aLg...-rinP pig
farrasted by any polic o

1

sl L gy ot
BE NUNCIE?

:l"f".ts Gl |lr.\,r3 uUns
Pigs and other &nif
jurisdiciional I:'n

icar, without warrants, in camying out tho provisions
Section 424 (4) of D.M.C. Acl. It is also natified that any porson using any promises
lor keaping pigs or othor enimals for transportalion, sale or slaughtering shall be
liabla 1o ba prosecuted under saction 417/4561 of the OMC Act, and if use ol any
narmisaos, for the aforesaid purpose, is notsiopped forthwith by the ewner/cccupier
thereof, such user shall bo liable to be stopped, without further notice, by an
suthorised officar of the :\.m'w c:pul Corporation cf Dalhi.

Public arg also \.vam*:sf4 nottoconsume mast of pigs and other animals slaught-
ered &% privale plsces, 8s consumptlion thereof can be injurious 1o :r:mr heslth,

2d

It is also notified for information of the public that the Municipa! Corporation
hasconstituted & task force of Zona! Hoalth Olficers end tha Senitation Staffworking
under thom to prevent slaughtering of pigs ond cother animals, in the menner
sforessid, end to ensurs thal no insanitary conditions pravail in their respective
rones/zress by reason of such slaughtering. The Public arc, therelore, advised 10
report the incidents of such slaughtering to the concerned Zonel Heglth h Oificer on

telephore Nos. given below: lom v = oo . ce e
S Nama & Dusgn of Zone . . Clfica Tel®hons
No. Officer " : S, o Mo,
= ) ’ ' Residance

1. Dr Karsndra Yaday .. City 33145611

_ Zonal Hoalh Officer | - 2511890 -
2. —do— 8P, Zaie ™ 517021 —do—
3. OrLalit Yadsv " 7 Karo! Bagh 5751291 7210533
4. DrK. K Chaudhary ' Wost Zone 533448 — .
Be BPT.SSVONE o« .Shahdara (N} 2286036 2295578,
6. Dr {7 —do—" }' %, 17 Shahdara (S); . 22034281 —do—
7. Dr N, R. Dass ', Narola . ., . 7282538 — :
6. DrB. K. Harariks: {.. ( Nsjafgarh 5556375 -
S. DrR.D Rag " ~'* " South Zone . 683545 2598057
10, Dr A. K. Bansal -, New Dolhi. | 6834371 7213830 -
1. Dr M. X Paul ~ . i Rohinl ™ " ' 7183031, —
12. Or Kuldsep Dogra- Civil Lines i~ "~ 232517 657151 "
R.0.No. 711710 :
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— : don af Town Hall, Delhi.
pV} 3 1va i
0. Ty JpHC L Dated: = /o).
~—n~/:~—"d"““"'""ﬂ s g o : et B3/ ae
I‘O "':i'r"-'i(.?-ii. i .
The Vice Chairman,. - .

Delhi Development Authority,
Vikas Sadan; Neariztsm I*‘arket,
NC—‘.\.’ L(—‘ll“ii. Lk ARSIE LA g0 .
et Y ;
Subt- Allotment of land for qptting up of
Pig slaughter"hoéusées”all over Delli
within the jurisdiction of M.C.D.

AR IR

sl

{;ﬁ
bt
3]

Under section’ 42(k) of the DMC Act, 1957, it is an
obtligatory function of thaHH C.D. to construct and maintain
Municipal markets:and algggbterrhouses and Regulations of

all marlets and slaughberﬁhbuaes.
1\{'\{:{-"1!-};\ By .

2. LﬁﬂanuLnt upﬁqlclasure of Andha Mughal Pig Slaughter
House 1in sixties, peL%ission was granted in certain areas
for slaughter of pigs inxﬁkivatp premises as per policy of
the Corporation anq’tHG‘Corporation ‘charged composition fee
of Re.l/- for each pigwfgg;)éuch persons and the concerned
officlals of MCD'visitéaiﬁhe areas to ensure maintenance of

hyglenic conéiﬁions'bY’tha.butchers.

3w However, in the' Bl.iit ‘bearing No. 14‘30/91 filed by

Shri Suresh Kumar,” Shri lgJg,- ‘Chaturvedi, 2JIC, Delhi in his
interim order dated 16.13{1991 has banned the slaughtering
of pigs and other animals in private houses.

4, Presently, MCD has only one Slaughter House at Idgah

which 1s not sufficlent even to cope with the demnand of
butchers and the Delhi High Court has also ordered to close
down 1ts Export Section before 28.2.92 and the entire
slaughter houses by 31;é.92_to relieve congestion. The
butchers involved in pig slaughtering are, however, insisting
upon setting up of pig slaughter houses I the MCD beling its

ohligatory function. At present, there is no land with the



el T Y

MCD for the purposa.

5% With a view to facilitate the butchers who beolong
to WQaker'section of the soclety and also to enables the
MCD to-digcharga its obligatory functions, land for
setting up pig slaughter houses 1is required. Since it
will not be economically viable to butchers to have one
centrally ‘locatediglaughter house, 1t 1s proposed to have
pig-slaugﬁﬁ%ﬁ?ﬁﬁﬁ?éﬁﬂinjdifferent localities all over
Delhis, About 2000 sg. yds. land which is the minimam
rejuirement, details of which are agiven below, will he

i e
required for each’slaughter housc:
g B Ll hfl“.lﬁ(”' [ . i

(1) " Land for:platform to

slaughter plgs. . 500 sq. yds.
(11) Land for, keeping the
pigs in wal' ing meant 500 8q. yds.

fori:slaughering. -

(111). Land for uBe of offices of
1/C & Supervisory staff
and’ Sanita¥y Store as well 500 sq. yds.
as Safal Ka{amcharies to
be deploye .

" (iv) Land for" cdliecting wastoe

~ like  dalaps,r space for

. keeping xeq;ins, parking of
trucks and 1oaders.

Aty 1{’: fT‘{““ P
6. . To begin w%tp, it is proposed to set up 10 pig

slaugh houses. ;-
g'teﬁri S },‘eytlxa b et

1 ' Youwgqg,mth§¥pfogg,.requested to allot ten sitns
in difﬁereptf}ggg%}t}ea”}n MCD's jurisdiction for the
estabiishmfgt ?é‘P&?JQlﬁughter houses.

500 sq. yds,

\I' 1:?;319 l il T 1
Yours faithfully,
P¥i hae )
LA
'f sy E\r- o . #
g HlnE °I“ (J.W. Bhargava)
5 SRl Adll.Comnmissioner (Uealth)
Plory s Municipal Corporatlon of Delhi.
1.8, |
vigq e
{ ) z‘-l-’t'
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-92 Present: Me. Jagjit Singh for tho retilioners .

Hr. Ranjan sabharwal for rees spondents 2 aru’-l
Mr. Awit o, Chadha for respondeni Mo, 4, Lo

GW_220/92 & CM_ 39 o L

Learned COUnge] for  the Delhi l)"Vt:‘ Lopr

Authority seelks Lime to 1ind out aboul the avallabi]
i

of 10 acres of Jand for slaughter house for ¢« slaugl®

Ying-of ) s al wune plaace op at different placaes as !

may be cConvenioent feo

In the mean uhilay

I'- g e S e S

C5 wWoudd Gon L i

I to uso thvlr 1‘)l‘i___\,__’__,'_\__t._l_:_______)lr.lU}T]ltf‘?"‘ ho'.au‘

.'i - T B

[

| pigs “but the same can be regu ldrlsul
| Corporation gif_____LJ__r:r_J Wi aftor s eeing condi

.
L
|
|
|

i :
(50 that the nej izhbourers are not
|

L.

sanitary L_ondltlo:u are not fulfilled by the retit

T S

Brs, 1t will ba open to the Handaeipad Corporatien

challan tham or Procaed apainss them in dQocordanes

Lo,

Far DB Listed Pegp Brguame s

832, A

The order bs Ziven dasti to

1

ipal Corporation of Jollhii and'Dlhs

: |
o i j At ia L
Ldth Pebru: A1y 1U92 wE LG , |
f |
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e e e e sy Foag M A e i
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. by '
i ! IEAN Y I
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R “ <a < IO mES ] o+
SPgly LOow risqg 1for : Lo maetion Of g;;_-..}..

concernsd thal in complieancs of th, dirsc-ticns of

T

Chs Hon'Lls Division Bsnch of pBalhi High Court datag
14~-2-199z, Public Notice No. 230/Di (+H)/91 datsd

- o . ".' # I,-'

22-12-1991, prohibiling stanghuering of Pilgs in

public plscss 15 hereby withdr gwn.

Copy furwardsd for informatloms o 3.
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L REGT STERED A/D

vt . e <. .. ..' HEALTH .DEPARTMENT ‘*
i o Thgrday v sn sy TOMN HALLIDELHT=6o, .

No. 19- /DHO(PH.}/93

To - Wi b g duaTE s iR Il e Y s WG
The vice, Ch@irman,i;u_ asl Bt
Delht Devclopmant Authority.f» U Sl
Vikau uadan,umear JNA Market I T ERTE i
I\ABW Delhi- fu e oo . i e A :

b”B"'nllotmnnt of lapd fer setting up of

Pig Slaughtar Houses ;all; over- Delhi :within:

¢
tha jurtvdictton of MCD.

sh, ' . :

Your very kind attention is invited to this office

letter No. '574/DHO(PH) /92 dated 3-2~1992 vide which you were
informed'that1-," '

1= Under Sectton 42 (k) of the DMC Act, 1957, it is
an obligatory function of the MCD to. coenstruct and maintain
Municipal Markets and slaughter HouseSfanq Regulatxons ofsall
markets and 5laughter house

A Conaequenf upon ulosurﬁ of Andha Mughal Pig

" slaughter House'Vin sixtiea,?permtSbion was.-granted in certain

areas for slaughtgr of, plgsiin private'premises as per policy.
of the Corporation’and the-Corporation charged.compoesition fee
of fse 1/= for each-pig from such persons. and the concerned
officials of MCD: visited; the .areas: to, ensure matntenanCe of
hygienic Londittons by tha butchwrs. ;

3= HOWav?h, in the suit bearing ‘No. 1450/91 filed by
shri Suresh Kumar, shri{ C.K,-Chaturvedi, SJIC, Delhi in his
interim order dated“16.12.1991 banned the slaughtering of pigs
and other animals in priVata houses.

4~ Prabently,_MFD has only ene Slaughter House at Tdgah
which is not sufficlent even to cope with- the demand of
butchers and the Delhi High Court has also ordered to clos
down its export section and the entirc slaughte~r house by
31=12-1993. Thes butchnrs {nvolved in pig slaughtering are,
however, indisting’upon setting up of pig slaughter houses by
the MCD being its ¢bligatory function, At preSent there is no
land with the MCD for the purpoaea

5= With a-view to facilttate the.butchers who belong
to aeaker section of the society ard also to enable the MCD to
discharge its obligatory functions, land for setting up pig
s laughter houses’ iv raquired. q{nce‘ it will nat ke economically



I‘an ”:111 Delnt,

Ne. : g g e ""”’Bateﬂ FofF)n3
3 BRI et T & "
T 7 5/9/’/0(,%/”
\L*i(,-(_;}.r S A
‘ - The Vice Chairmen,
Delhi Development Au!hf‘l‘i!}
Vl}x{,ﬁ Sadas,
Noor IHA Mar?:a:,
HEW DELHL.
8ir,
Bub.: - Alletsent of _iend for setting up of Pig Slaughter flouses
o8l over i‘ﬁ%hz within tho ;urwdit,riw of MCD.
Sir,

Piocse refer toe this offico leller Ho.b74/DHOPH) /32
dated ' 3.2.1932 followed by remipder Ne, 18/DHO{PH) A3 dated
20.3.1893 end porsonal visits by the senfor officers of the NHealih
epti. for allctment of land for selting up of Pig Slmaghter Houses
ail over Delhi within the jurisdistion of MCD.

2., There has been po response from DDA till date despite
nDA ;.a»ing given ean essurance to the Divielon Bench df the Dolhi
High Court on 14,2.1982 that thay would select sume sitos.

3. Yob sro, therefore, once again requesiled (o allot ten
aites in diiferent lacalities in MCD's Jurisdiction for establishment
of Pig Slavghter Housoes

4. An early action s requested in view of the sssuranco
glven by DDA to Delhi High Court as sbovo.

Yours faithfully,

o

4
Encl.:As above. - bt

g 3 i (J.N.BHARGAVA)
: ADDL. COMMISSIONER ( i)

PTo.
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* HEALTH DEPARTMENT *
TOWN WALL 3 DEL”I“IIOOOGO

) >
‘k— T - B : \ ey
No."?_ / /DHO(p1r) /g5 Dateds Eﬁ?;{gg;
To au —
Th(;“Vice Chairmean, **
Delni Development Authority,
VikaS Sf_}ﬁal'l, . -
Near I.N, a, Market,
New Delwisy
M .
Subs Zllotment of l1and for setting up 8¢
" PIg Slaighter fiouses all-over Delhi
S Witrin tve jurisdiction of MCD, —
Sil.‘; ' ;

L

Please Tefer to twig office 1

57 4/Dro(pw) /92 dated 3-2~1997 follow

etter No,
ed bx‘reminders

Ro. 19/DW0(Pw)/93 dateg 0-1-1993 ang 333/Du0(pu) /93

dated 30-8-1993 aha personal visitg
Officers of wmealth Department for a1
for setting up of pig Slaughter mous
witrin teve jurisdiction of Municipal

= " There has been no response £t
Authérity ti11 date despit& D.pD.A, n
Lo twe Division Bench cf the won'bile
14~2-1992 twat they would select 5Cn

by the genior .
lotment of lang
€8 all over Delwi
Carporation o?

. a '

an Delwi Development

-

4

‘.

aving givell assur ance

Delwi wigh Court on
¢ sites,

3- You are, thereforef Once again Yequested to

allot ten sites in different localities 3n, MCD* g

Jurisdiction for est ablistment of pji

Hs
ASSUUanee g¢- en by DDA to thwe
on lé&~-190-

o

g Slaughter Houses,

A early action is reguesied in view of tre
"on'Lle pelwi g Court

Yours faithfully,

£
Qxagf,J

( Dr. 'K, i, Tewvardi )
Tepuly 'ealtw Officer (pr1),




..: & s ; > g
" 20, . \
o - L ’ . " REGISTERED A/L

¢ VEALTH DEPIRTIENT °

; Town HallsDelhi=0% S
- ‘.J'/‘.:;;?'-i], - ; ‘ . ' - B K

No. -(3:.}'.,/DRUCPH)/95. Dateds :eo’/ﬁ(,aéf_
1DelhifDevelopment Authority, e i
Ni.kas Seﬁam O e

J llotmmt GE- 1and fcr: setting up of Piq“SlauEﬁwter'_-_‘
l OVel:' Delhi wit\-\in the juz.isdictioq of M.C Do, "%

pleaséirefer to tris ofﬁ.(;'e: : No 574/0@{?:4),/92
SGated 3=2=1992 fclloved’ by-reninders- bearﬁng No. J.9,’D¥10(PR)/9‘&
'-dated zo—1-1993, 33‘1,!9140(9%{)/93 dated. D--B-==199“‘ and 751/DHo({pKr) /S5
dated: 30*1.-199» relatJ.ng te allc:‘a..mwt of 3 and fo*‘ setting wp of
“v pig-slaughterzfousestall over De‘lm vithin the ;sbriﬂ@.ict-icm cE
Y”iunicipal Corpm:cticun ©F DelhiGe, i * b A T : '

L TEmy

-

;i o i :._ghc.re“h-:s'-;been no respcmrse from Delhi Dwelogment
az\x_i.'gmi‘l.y despite having glven agssur unce to the DlviSJ.Q"l BL—MC"h
of "Hontble - F{igh Court -at Nﬂw Delhi on ‘14 ﬂl°9?_th t DDA would

Belect some’ sites.u : : . 5

3- ' You e, ‘therefare, vcry Hnaly z:eque,.lted to allbt at
lecast Len cites in Gifferent locelities in MCD's jurlsciction
for estasblisiment of Pig Slaughter Houses's .

o= Early actd on will be highly Cl[“pl"cc'i ded in view of-tha
f‘uu_ ance given by t.'ry" Delnl Development Authority €o the pontble

elll uigh Court on 14=-2-1997%

Y
[l ]

Yours faithifully,

Y Iﬂ | B ’:T;
o Dr. H.K. Yadav ¥
peputy Health Officer (PH)e
punicipal Corpar auiou of Delhis
l\“_x.. [ Ol 1(_1.1 y;

e T ST ; ; ph ol . eel€ SR S
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__PRegd, _ i (;)ff?'tﬁ
feeelt frmra wmfaszm
DELHI DEVELOPMENT AUTHORITY
famre qzd
VIKAS SADAN
= AT T T
. P LN.A.
¥.23(27)95-11 a\ o\
/o g fzeay UM/
: g New Delhi-1100023.. 22 .. ... exceellBles
Hadhu XK. Garg
Dy,Dircctar?fL).
The Dy.Health Officer (EH),
MCD(Health Deptt)
Tewn Hall,
g&lhi—.
Sub:-  Alletment ef land fer setting af Pig Slaughter
Hesuses @11 ever Delhi with the jurisdictien ef MCD,
SHE 8
This is with reference te yeur letter Ne. 281/DHO/PH/

96 dated 26.2.96 en the subject noted abeve, I am directed
teo request-}su te get the clearance ef DPCC/CPCE fer lecatiing
such activity in Natienal Capital Territery of Delhi alse
@rrange te send a cepy ef the erders/judgement of Hen !ble
-High Court alengwith the assurance %¥ enable us te precesd
Your case unde<sr the previsien ef nermg ef MPD-2001.

. % Yeury faithfully
. huﬁ@) Ny /1\
e NAASN
e _ (Madn ¥, Gdrg) |
ot Dy .Difecter(IL) '
T A
- Al 1
. | S
&\.3" //‘\//TI\JL“ \,'\_j’\ ‘T_’_
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- ‘ \\ REGISTERED »/T )55
' HEALTH DEpARTIENT
TOWN HALLIDEIAT= 6,
Ko, T2y /DY, Mio (ri ) /97 ' Dateds 24 -Y-92
To o
The Deputy Directar(IL),
_ Delhi Developlent Authority, -
vikas Sadan,
X, N, Ad,
Ne‘\.’ L‘n’tu_‘lhi .I
e——l psign i !
Suls &}lomﬂent of land for Setting up
of Pig Slaughter fouses all over
Dolhj'witnla the_iurlsdjctfnu of
f\rr‘CD
Madam,

his has *‘cferencé to youlr. letter No,

Fu;3(»7)/9;~1L dated 4tn Apr*l, 1897 on Lhe subject
cited aove, As J:eU du “the issue of aetting the
clear ance of DPCC/LPCE, It.h.e qtjnt? would arise only
when a :—:pecific land has been earitarked by the DDA
for the purpoue ang . allottecn to M,C.D. A photo-stat
copy of the order of Divis*on bench of Hon'ble High
Court cofiprising of hief Justice, G.C, Mittal and
Sat Pal, Judge dated l&-&-lﬂﬁz,which ls self=explanatory
with regard the seeking of tille by the Learned Counscl
of Delhi Developmeﬁt ‘};uthq:.?ty to find out about the
availaﬁgkiéy of 10 acfeg of land for slaughter house

X . e
for slaugitering of pigs at one place or at different
places a?s.?layllbe convenient to the 5.,D,A.ds enclosed

as desireéf;}arly action ':will_‘_be hig’lly appreciated,

Dr.%a av )

Encls As-above, ' Daputy Nplzl/niect ®h O"‘-:E.]_Cl:.r(lﬂi)
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o, D /pyaEo(s ) gy | Dateds |W\y|ony,

To
Ms Asama Mangz ar,
D1 rcctor(Lands),
Delhj Levelopment auth LI EV:
Vikas 5adan, ToNoBg,; -
New Delhi .

Subs Allotment of land for es al'.\'L_i;:_abﬁglﬁtﬂ:_r‘g_tﬁ__@_g
Al allis

Pig Slauch ter 1 ouses,

Pleese refer to your letter No, E‘.ZB(;.'}'JS‘S*-IL/BO?
7=8~1%97 on the Subject oited above, You h ave informey

o e T |
e G 220

th sl the Case M as begn exlanined in consultation wi th pjl anninc

Llode

a2

Yepartment, DDA, MCD yas earlier allottegd land measuring ;4,3 )

hect., in Marela a1d the sald lang h as ‘not been utilised py o
173

Cue to various Teasons. .It has been advised tgo conslder utild sin.;

the 1anag alreacly allolted te MCD in Narel o Project f T Uuse =

Pig sSlauchter douse, It has also_ been stated that the 1an- s

or both the activities is the Sane but use for Pig Slaugh ter
Jouse will Be subject to Clearance of LrCC/cpes,

" You e well ayare fl1at the Setting up of slauh ter house
Nerela could wt Rateritalige for reasons ¢f refusql of ¥ N
3 th e
tdrers to ghirt there ang resistance of loca)l Fopulstion of
218, Further Govt, of NoT of pelhi has filed an affidavit
the Hon'ble Hidh Court th gt for these Yeasons modernt ;o0

jection by Delh i Polllitien Control Boardg, reluctance of

P

T ‘;‘
{4
b=

(=
sushter hoyge Cannot be establi sheg there,

[ S

3= Uncer section 142(k) es the DMC,Act, 1957, it 1s zn

obligatory function of the pap Lo construct ang maintsin mung .y
iarkets ang Slauth ter Hoyses ®Nd Regulations of all markets ang

H 161}__

Slauhter Houses, 1e Sfned Counsel#ps Delh i Development Auth ori t
38z/63
Yaudh

0l aoeng

SOUdIt time befare the Bon'ble Bithi court in ow iso/9: & G

TousiPd out aboyt the Svailability of 1g 3Cres of land fep s

house far slaut_'htering of pigs at ehe place or 4t Al fforent
€5 Niay be convcrLi__ent to the.D.D'..h.g'

4~ You are th erefarey Fegquesteg to allot ten sites ip Ciffeore
localities fp MCDt 5 _jlu:isdictisn, 35 already Tequested, f£or the
establi chment o pig Slaughtep Nouses,
Yours faithfl.lllya
2 7 s
— A
( DI-G Nn Ko Y’:dav )
Deputy jp], Health Ofiicer(sd)

it

g=1-
fad
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DELHI DEVELOPMENT AUTHORITY
PLANNING WING, TYA UNIT

In o] &joVS 3" FLOOR VIKAS MINAR
TR |.P. ESTATE, NEW DELHI -
R ) ) TELEPHONE NO. 23370932 %
I j‘ 1}
No.F.3(105)2002/MP / T £} = Dt. 9.6.2009

153 £ )9

U To )/ ) '/
}' W V/\ Additional Commissioner,
AL Municipal Corporation of Delhi,

Town Hali, Deini-110006.
)\[5 Sub:-  Allotment of land for construction of Pig Slaughter House in Delhi.
/ Ref.- D.O.No.-197/DVS/2008 dated 30.3.09.
Sir,
In reference to your letter dated 20.3.09 on the above subject matter, it is to inform that as
per MPD-2021 provisions the abattoirs, animal blood processing (except existing and relocation)

forms part of negative list of industries and shall be prohibited in National Capital Territory of Delhi,
therefore the request for provision of new site can not be considered. This may be adjusted in the

L=y

(N.K. Chakraborty) -
Director{Plg.)TYA

already approved site for such purpose in Gazipur please.

Copy to :-

.
1. 0SDto V.C., DDA with reference to Dy. No.826 DA dated 9.4.09.
2. P.S. to Principal Commissioner for information of the latter with reference to diary no.

2862-DA dated 14.10.08
D/“ o

\ \ﬂ / /}”mf}/\

C;(\‘)
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CIVIL WRIT PETITION Nos. 46, 3902 & 4016 O 2001

QATE OF DECISION : 2.00.2002.

TPeliioner in CWP.LAG,
In person.
Petitioner in CWP3202.

e L. Wadehra

Yvotl Prasad

sresh umar Sonkar & Ors. Petitioners in CWEAQ LG,

‘. Through WeN.A. Wha.
Adyoncate.
[ .
|
i
' FeiTESTES
(vl of NOT of Detlit & Os. A Bespoiiilend.

Thiough Mu.Shiv Kumar for MCL.
i Wis.Gita Mittal for YDA
' MehE Srivasava for Slam &1 Depl.
wie V.1 Shali for NCT of Delli.
Axlvorates.

£ AN -

&, .
L The Uon’Ble My, Justice S.8.5inha, Chiel Justice,

!’ The Hon'ble M, Justics A, 51kl

o Whethar Repoiers of Ja x:al papers nay be allowed 1o see the Judg ment'!

> o he wiened w the Repoiter or pot?
the judgment should be reported in the Digest? v,

¥ "EY - .
LW heth

e

i

T

AR WRTTIRE
AJE, Bk A, 5.

I the €y i Wit Detition nos. 946 and 4010, the probiem of




_[.. _ s8]
€T IE{SL

stray catile bas been hightighted. However, record shows thal
while deating with his problem, e issue of exisence of slaughtet
house was laken up more particularly when the same Wids

1ol

hightighted in great detail in the rejoinder filed by the pelitionet. in
wo (o as the ssue relating to siray callle is concerned, we have
pIven i.'im:.l.iii ted direction in CWTP N 026002001, We ure only
* dealing with the matier of :=';|1:_;m;_-;:hiu= house in ibis judgment. 1t &
alleged ‘L_!_:';Iul MCT2 has sloughler bouse for sheeps, poats, bufialoe:
bt it hawlno sloughter house for pigs and approximately 2000 pigs
e -:d:_n.ag:;.iﬂe.:_zu:.d daily inan open space in @ clandestine manper in
coptain edlonies viz, CGurmandi, Begapuia, Motia Khan, Meheauli,
{;obind p'.i'-.-_'.‘i., Andhamughal and in many other places. Om this basts
E
s nH_-;:gifa:d that MCTY is not perfosming it duty as mandated by
K Seetion -'-t:iﬁ),"'; of the Delhi Municipal Corporation Act.

Crovernment took the decision for seliing up a slaughter house

i Okhia Indusirial Ared, Phase 1, Delhic In fact, as ped ihe

sotification issued by the Pollution Pepartent and the judgment of

die Supretne Court,  'HY calegory industics are prohibited witlin

e Uniots Terrttory of Delhi Keeping tn view this position by letier

Jated 307 Tuly, 2001 following doctsion has been conveyed:

«r1 i directed 10 siya that the 'H' category

ATTHSTED

Bsamincr J\ldiM :
Hish Towt .;m'ﬂ"'

| ANExURE- ‘G

A
Y,




ANEXURE — Q’

. 5 . )

idustries me prohibited  within the  Union
Territory  of Defhi. This i'u‘lf:iusfr“-:. r'éeu'm'z.frnr':. aid

nedions indusdries. The abatloiss bave been included
bocavse of obinoxions sisedl of wasle “«mu‘-‘l: FHlowever,
as pointed owt by DAL the modern Staughicr House
wettld trent the wasle waler and hence may nol be
considered as obnoxions it Tuking into sccount this »e
Fuct and also in the contest of the Courty)! uuz_:\:‘nim; in
LW No9d4o/27 Litled Tl iULWAdbea Vs, UOL and
 Mhers regarding allotment of land for Pig Staughier
House in Delhi, the proposal u[ seiling up of moder “?h
slavgler Howse fo Qkhla Industeial ares Phase-! s
¢ aprecd o, The units should set up only slicr !il RHE
' vevessary cleamnees from the Delhi Poltution Contiod

Coamitiee.”

f:;p__;.‘u.--;_1_:‘r; ihat stmulatenconsly the aforesaid decision of

e of WD Mo 386272001 by certain persons who

s m” led 1o [lin

allepe L. d; at they belong to Khatika community and awe o the trade

Sawshtering pigs and selling pig weats. Their prayer in ihe

4T C R R [ LI ¥ «

petition is that once they are wade o close dowao, they apprehend o

threst o closwe of their husiness and for this purpose they have

.?;A; .. ' = I . - i L

' sotpht restraint order against the respondents  [rom not shifting
them. Such a prayer cannol be granted as these pelitioners have no
tight to continue at a particular place as the elosure orders are issucd

tecanse of (he reasosn that they are tunning these shops withou!

these notices are Issued puwrsuant ©

municipal license,  In facy,

Orders duted 30" May, 2001 passed n WD No.2d4535/2001. The

ATTEm
: Bxamiper Judwnal D
HMish Conrt. of De




only dircetion which ecan be

Tiven s
o

that when the proposed
‘ soughiter house in Okhla Industrigl arca is set up, the respondents
/

/

may Consider making a

s s

provision for the sctfement of the

peiitioners theein,
The Weit Petitions are aecordingly dismissed with aforesnid
abnervations,

1]
rpe e . ) W G
Phere shall he no order s o costs.

' ditsgtofe et
% e e
L—*r:-""“‘”’“‘&)_ o
]
i

AK. SIKR], J
g f

CHIEFTUSTICE.

Seplembor 3], 2007,
[RSS
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Master Pian Seetion
6" floor. Vikas Minar

New Delhi.

e e s FaTavy Fb) 3 1‘.“ 3 = — } 5o
F.3(105)2008Mp/ - R MR TE e

H.S.Dhillon

Jt. Director {(VIP)

- Sh. Janak Digal, IAS
Addl. Commissioner
Municipal Corporation of Delhi
Town Hall
Delhi-110006.

Sub.:  For construction of a pig slaughter house in Delhi.
Sir,

This is with reference to your letter No.504/DVS/09 dated 05.10.2009 on the
above subject requesting therewith for providing 10 acres of land for construction of a pig
slaughter house in Delhi to meet out the existing as well as the future requirement of perk - -
in the city.

The matter has been examined and [ am directed to reiterate that abattoirs, animal
blood processing are prohibited (except existing and re-location) as per MPD-2021 in
NCT of Delhi. As such it would be appropriate to explore the possibility of allotment of
land for construction of pig slaughter house in the National Capital Region (NCR).

Thanking you,

E
Yours faithfully,
@Waﬂ'i&m
(H.S. Dhillon)
Jt. Director (MP)
Copy to:

OSD to VC, DDA w.r.t. letter Dy. No.2131 dated 6.10.09.

"y Jt. Director (MP)
Put 4p o IMZ
‘ WML
5/ 5 [ X
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DELHI DEVELOPMENT AUTHORITY
Landscape & Environmental Planning Unit
11" Foor, Vikas Minar, New Delhj.

]
i PA T W01/ - ' At = 7 G e -
Mo r_;L_JH_[LSJ,LU_[l/ ‘/{_".'.-’(_J | Dated: (,J_./ i j R "—\"')(_‘) Iy
'r. B I i LY

To, | (} 20 ,_].

- L __h-f—""fﬁ_—
The Dy. Town Planner (G) et ’ 9 Hf
Municipal Corporation of Delhi . ,l
E-Block, level- X » Civic Centre, " '

’ ) 'J'. Jg‘- — i
lawahar Lal Nehry Marg, W

N New Delhr - 110002

Sub: Regarding Change of Landuse for Setting up of Veterinary Hub and Other Community
Facilities at Ward No. Mukundpur Civil Line Zone.

Ref: Your Letter No. TP/G/ 1833/11 dated 01.08.2011.

S,

the proposed facility site marked in the plan is a part and parcel of the water body (Bhalaswa).
Watarbody cannot pe changed to public, semi public yse as MPD 2021 & High Court orders.

: () s
' ié,&w”%? 9] u

avita Bhandari

:”7 Director (Landscape)
L Y
o P
Lopy to; ; '{f/g‘/ ?/ ( {

/iy /-L (f/\
Director NP, DDA (v =/ p (adog
i "&%Wi
AT E) \, L[4 v
| Ny
e iy

0/‘ il

flace doa. )
i
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D.C. No. /5 206/ D> /¢

—nd

Dated [/ - /‘f 2 00
To
The Vice Chairman,
Delhi Development Authority,
Vikas Sadan,
INA, New Delhi-110 003
Sir,

In compliance of directions of Hon'ble High Court, the DDA vide letter No.
23(16)2001/iL/4817 dated 02.07.2001 had allotted a piece of land measuring
10,017 sg. mtr., to MCD for construction of the Pig Slaughter House at Okhla,
Industrial Area, Phase-1, but no formal handing and taking over of the said land
has so far been done. A period of about seven years has elapsed and the status of
land allotted by the DDA at Okhla for construction of Pig Slaughter House is not
known.

MCD intends to construct a Pig Slaughter House in Delhi, keeping in view
the forthcoming Common Wealth Games, 2010. Keeping in view the existing as
well as future requirement, 10,017 sg.mtr., of land allotted earlier by DDA is
inadequate to construct the Pig Slaughter House. It is, therefore, requested that a
piece of land measuring about 10 acres may kindly be allotted to the MCD for
‘construction of Pig Slaughter House in Delhi at the edliest.

Yours faithfully,

(Janﬁﬁwﬂ_,w_ .

)
§
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Addl. Commissioner

D.O. No
Dated: - _ A/ =i

To

The Vice Chairman, .

Delhi Development Authority,

Vikas Sadan, INA,

New Delhi-110003.
Sir,

In compliance of directions of Hon'ble High Court, the D.D.A. vide letter
No.23(16)2001/IL/4817 dated 02.07.2001 had allotted a piece of land measuring 10,017
sg. mir. to M.C.D. for construction of the Pig Slaughter House at Okhla, Industrial Area,
Phase-1, but no formal handing and taking over of the said land has so far been done.
A period of about seven years has elapsed and the status of land allotted by the D.D.A.
at Okhla for construction of Pig Slaughter House is not known.

M.C.D. intends to construct a Pig Slaughter House in Delhl, keeping in view the
forthcoming Cornmon Wealth Games, 2010 for which 10 acres of land (approximately)
is required to meet-out the existing as well as future requirement of pork in the city. A .
request vide D.O. letter No.145/DVS/08 dated 11.04.2008 had been made to the D.D.A.
for making the allotment of the land to M.C.D. but the reply is still awaited.

It is, therefore, requested that a piece of land measuring about 10 acres may
kindly be allotted to the M.C.D. for construction of Pig Slaughter House in Delhi, at the
earliest.

= Yours faithfully,

(Jana&’bﬁ’“ al)



Dated- 30.03.2009

To
The Vice Chairman, . )
Delhi Development Authority, ¥
Vikas Sadan,
INA, New Delhi-110 003

Sir,

Kindly refer to my D.O. No. 145/DVS/2008 dated 11.04.2008 &
D.C. No. 1750/DVS/2008 dated 06.10.2008 for providing 10 acres
(approx.) of land for construction of a pig Slaughter House in Delhi to
meet out the existing as well as future requirement of pork in the city. No
response has been received in this regard from DDA, till date.

As there is no Slaughter House for pigs in Delhi, the meat
shopkeepers selling pork are slaughtering the pigs in their houses thereby
causing water pollution and insanitation in the area. In order to provide
wholesome and hygienic pork to the consumers and also keeping in view
the ensuing Common Wealth Games, 2010, the establishment of a
modern Slaughter House for slaughtering of pigs in the capital is
necessary.

It is, therefore, requested that a piece of land measuring about 10

acres may kindly be allotted to the MCD for construction of Pig Slaughter
House in Delhi, at the earliest.

Yours faithfully,

b e

(Janak Digal



To
The Vice Chairman,
Delhi Development Authority,
Vikas Sadan, INA.

. New Delhi-110003

07y,

Kindly refer to my letter. No. 145/DVS/2008 dated 11.04.2008,
No. 1750/DVS/2008 dated 06.10.2008 and No. 197/DVS/2008 dated 30.03.2009
for providing 10 acres (approx.) of land for construction of a pig slaughter house in
Delhi to meet out the existing as well as future requirement of pork in the city. A
response vide No. F.3(105)/2002/MP/D-672 dated 17.06.2009 from Sh. N.K.
Chakraborty, Director (Plg.) TYA, DDA, Planning Wing, TYA Unit, 3 Floor, Vikas
Minar, |.P. Estate, New Delhi has been received thereby informing that as per
MPD-2021 provisicns the abattoirs, animal blood processing (except existing and
relocation) forms part of negative list of industries and shall be prohibited in
National Capital Territory of Delhi, therefore, the request for provision of new site
cannot be considered. It has been further advised in the letter that the same may
be adjusted in the already approved site for such purpose at Ghazipur Slaughter
House. A copy of the letter is enclosed herewith for ready reference.

The matter was submitted to the Hon'ble Lt. Governor, Delhi who has
desired that a separate site for pig slaughter house be selected in consultation

-with DDA/any other public land owning agency in NCT, Delhi. It may also be

mentioned that the Pig Slaughter House can not be constructed at Ghazipur due
to scarcity of the land and religious sentiments of Muslim community.

It is, therefore, requested that a piece of land measuring about 10 acres
may kindly be allotted to the MCD for constructLon of Pig Slaughter House in
Delhi, at the earliest

Yours faithfully

(JangL Digal)

No -573[! Z D\f_&j &y

Dated OS - ]G ?’ﬁfb%



MUNICIPAL CORPORATION OF Dl"l H
FEc"k 5th Flogr, Dr. SH’\.‘r nr
J.L. Mehru Marg, New Daihi-

!: __El_ ~ )
AK, Singh

Addl. Commissionsr

Tel 1 23225521 Mob. : 9818235101

D O.No |
Dated: fs O2-inll
To
The Vice Chairman.
Delhi Development Authority,
Vikas Sadan, INA,
New Delhi - 110003.
Sir,

Kindly refer to letters No. 145/DVS/2008 dated 11.04.2008, No 1750/DVS/2008 dated
06.10.2008, No. 197/DVS/2008 dated 30.03.2009 and 504/DVS/09 dated 05.10.2009 for
providing 10 acres (approx.) of land for construction of a pig slaughter house in Delhi to meet
out the existing as well as future requirement of pork in the city.

A response vide No F.3(105)/2002/MP/D-672 dated 17.06.2009 from Shri N. K Chakraborty,
Director (Plg ) TYA, DDA, Planning Wing, TYA Unit, 3rd Floor, Vikas Minar, | P Estate New
Delhi was received thereby informing that as per MPD-2021 provisions the abattoirs, animal
blocd processing (except existing and relocation) forms part of negative list of industries and
should be prohibited in National Capital Territory of Delhi, therefore, the request for provision of
new site could not be considered. It was further advised in the letter that the same might be
adjusted in the already approved site for such purpose at Ghazipur Slaughter House. A copy of
the letter is enclosed for ready reference.

Thereafter, the matter was submitted to the Hon’ble Lt Governor, Delhi who desired that
a separate site for pig slaughter house be selected in consultation with DDA/any othegr public
land owning agency in NCT, Delhi. Accordingly, a site at Mukundpur near Burari (Civil Lines
Zone) was identified by the MCD for construction of a Pig Slaughter House including other
activities and a proposal for change of its land use was sugmitted to the DDA, but the DDA has
communicated that the proposed site marked in the plan is a part and parcel of water-body
{Bhalswa) and water-body cannot be changed to public/semi-public use as per MPD-2021 and
Hon'ble High Court's orders.

It is, therefore, requested that a piece of land measuring about 10 acres may kindly be
allotted to the MCD for construction of Pig Slaughter House in Delhi, at the earliest as the Pig
Slaughter House cannot be constructed at Ghazipur due to scarcity of the land and religious
sentiments of Muslim community.

Addl.Comm ssmr‘er (Vet &DEMS\

g o

i)

C
b



MUNICIPAL CORPORAION OF DELHI
E-Block, 5th Floor, Dr. 8 P\ Civic Cenlro
J.L. Nehru Marg, New Deliii- 1 10002

o

i L2 &
K. Stngh
jacd. Commissioner Tel : 23225521 Mob. - 9818236101

DONo [ehoS/ Py NVIVRE
Dated 0 7,. o 2egn-

lhe Vice Chairman, i
Delhy Development Authanty,
Vikas Sadan, INA.
New Delhj - 110003,
SN

Kindly refer 1o letters No 145/DVS/2008 dated 11.04 2008, No 1750/DVS/2008
dated 06 10 2008, No 197/DVS/2008 dated 30.03 2009, No V04/DVSI09  dated
05102009 ang No 1744/DVS/2012 dated 16 02 2012 for providing 10 acres (@pprox )
of land for construction of g Pig slaughter house 1n Delhi to meet oyt the existing as wel
as future ‘equirement of pork in the aity A fesponse vide Ng F 3(10b’}s’QOUL-‘f’MJ-’f'[.}'-ﬁi 72
daled 17 06 2009 from Shri N K Chakraborty, Director (Plg) TyAa DDA, Planning \ Ving,
YA Unit 31 Foor, Vikas linar | p Estate, New Delhi was received thereby H".f{'JH'r".!HQ
that as per MPD-2021 provisions the abattorrs, animal blood processing (excepl exisling
and relocation) forms part of negatve Iist of Industries ang should be prohibited 1n
National Capilal Territory of Delh, therefore  the request for provision of new sife Loyl
not be considered It has been further advised N the letter that the same 1Ay 0
adjusted n the already approved site for sych purpose at Ghazipur Slaughter Hose

The matter was submitted to the Hon'ble [t Governor, Delhy who has desired (114
4 Separale sife for PIg slaughier house be selecled in consultalion with [.)[_)/‘Jemy othe
public land WnIng agency in NCT, Delh It may also be mentioned thag (fe L
Slaughter Hoyse can not be Constructed at Ghazipur due to sCarcily of the lany s
religious sentiments of Musim Commum[y

s, therefore. 49ain requested that g Pece of langd measuring about 10 Acies
may kindly be allotieqd 16 the MCD for Construction of Pig Siaughter House in Delhy 4 ihe
carhest

YO[\H'S farthfully
%\1 \ /'?‘é .\1 1_.
— 204
(A K Smgry” ©4
Addl Commissioner Vet &DEME)
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.I_-..San]i\f Kumar, LA.S. ' GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI

: & l -6 T Tt aRE, Eodo wE, 7 BE-110002

( 1) LEVEL-6, WING-C, DELHI SECRETARIAT, | P. ESTATE, NEW DELHI-110002

- ©) Secretary (Environment) TEL No. - 23382108 Tel/Fax No. - 23392034
=== cum-Chairman ' .
FHA AT pelhi Pollution’ Control Commiitee D.O.No. ]2 (©u79) BNV j(_.‘n_c:;t P;g 5;&,_;1_1..}(_.\;‘/,_7_/
: ' 5 3 £ {
fe=e

RYZ5

| pates T B ] T2
Dear L Cobnonk 1;

This is in reference to the DO letter dated 16.07.2012 (Capy Enclosed) received
from Sh. Manish Gupta, Commissioner, South Delhi Municipal Corporatlon (SDMC)
) regard ng allotment of land for construction of modern pig slaughter house in Delhi
; N
~Sh. Manish Gupta has mentloned that various requests have been sent to DDA
for allotment of land at an appropriate location for construction of pig slaughter house,
~ but the issue is still pending with DDA and no land has been provided so far. Although,
a site at Ghazipur was. suggested by DDA, but the same cannot be utilized for the
purpose keeping in view the rellgrous sentlments of Muslim community. Also, all the 3
“MCDs donot have a\nyuland of their own whtch 1s appropnate for the purpose.
i The matter was also dlscussed in the t’ fth Meetlng of Adwsory Group on Review
of MPD-2021.held on 30.03.12 under Chatrmanshlp of Hon'ble Lt.Governor, wherein it
- was felt that a site for construction of pr@Elaughter house Tieeds to be identified within
- Delhi to take care of various environmental-issues permi issible as per MPD-2021. It was
“decided that the matter of allotment of land measuring about 10 to 12 acres to SDMC.
7fer constructlor' of a modern pig slaughter house in Delhi for slaughte ing of pigs in a
solentlf ic manner to prevent ¢ environmental -and water pollutlon is to be 1dent|f|ed jointly - _
by SDMC and Department of Envsronment and Forest. :

5 lt is therefore requested that in order to preyent environmental & health hazards,
: appropnate land measuring about 10- 12 acres may be allotted to South Delhi Municipal
Corporatlon for construction of a mtﬁdern pig slaughter house ‘and the same could be
- _included in MPD- 2021 as deorded in the Adwsory Group meetrng Chalred by Hon ble

i LG on 30 03.2012. §

A fsef“""f :

%g—% Ho. ,?jl f;f/ _Qrf. -~ P ' _ Yo.urs sincerely,

{Sanjiv Kumar)

Encl:--As above‘
 ~ Sh.G.S.Patnaik, IAS (o Bin) -
Vice Chairman; : / L
- DDA,INA, Vikas Sadan, -

New Delhi-110023
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5. Patnaik, 14 s [+ el A ,
Vice—Chairr‘nan ﬂ 8 AUG 20]?, /" - DONOIJSNC/UDAIZO12/’?b’Cj"
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I have received your D.O. letter dated 1%
of Shri Manish Gupta, Commissioner, South D
regarding allotment of land for construction of m
would like to give clarification that no pig slaught
Master Plan of Delhi within the city limits. We ha
like abattoirs within the city limits, nor we
Plan on this score.

August, 2012 and also the regjuest
elhi Municipal Corporation (SDMC)
odern pig slaughter house in Delhi_ |
er house can be permitted under the
ve neither provided for such facilities
have any intention of changing the Master

I also suggest that USIB should also be involved in this exercise as we are
facing a case in the High/6F Delhi to find out a suitable location for rehabilitation of
PETSons engaged in rearing pigs in the city of Delhi. While deciding the location for
pig slaughter house, rehabilitation of these people sh Th
Jand needs to be acquired under the auspices of Govt. of NCT of Delhi and South_
Delhi Municipal Corpn., for which DDA will give o objection from planning point of _
View. | would request that Govt. of NGT of Delhi in consultation with the SDMC and
Planning Wing of DDA vhould come ou

- e “the green-belt in the area for necessary acquisition.

Y
ST Y el
R
[

Yours sincerely,
T it 2
g), ( G.S. PATNAIK )

Shri Sanjiv Kumar,

s Secretary (Env)/Chairman, DPCC
Govt. of NCT of Delhi,

6" Floor, C-Wing, Delhi Secretariat
IP Estate, New Delhi ~ 110002

¥ Copy to Shri Manish Gupta, Commissioner, South Delhi
Coporation, Dr. SP Mukherjee Civic Centre, J.LN. Marg, New Delhi-2.

Municipal
K_.p'v\r.zpfhf Wb

(G.S. PATNAIK ) /¢
VICE CHAIRMAN, DDA
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Dear Sw,

This has reference  to your D.O. letter No.
PS/VC/DDA/2012/2041-DA dated August 7, 2012 addressed to Shri
Sanjiv Kumar, Secy.(Env)/Chairman, DPCC, GNCTD with a copy
endorsed to the undersigned (copy enclosed), wherein it has been
suggested that South Delhi Municipal Corporation (SDMC) can form a
joint team with the planners of DDA to go around and select a suitable
site located within the territorial boundary of UT of Delhi for
establishment of a Pig Slaughter House in Delhl.

In view of above, it is requested that the name(s) of officer(s) from
DDA may kindly be forwarded tc this office so that a joint team
comprising the officers of South Delhi Municipal Corporation could be
constituted to locate a suitable site for setting up of a Pig Slaughter
House.

With mawle,
Yours ,&buJ(
~ J 3
R = o w
Encl: as above (MANISH GUPTA)

The Vice Chairman,

Delhi Development Authority,
Vikas Sadan, INA,

New Delhi-110023.

E-mall : commissioner-sdmc@mecd.gov.in Fax:011-23225903
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Dated ' 1j-12- 212

Dear’ Sis

This has reference to my D.O. letter No.D-311/COM/SDMC2012
dated 01/11/2012 (copy enclosed) wherein it was requested to forward
name(s) of officer(s) from DDA to this office to form a joint tcam
comprising the officers of South Delhi Municipal Corporation to locate a
suitable site for setting up of a Pig Slaughter House in Delhi, but the
samec have not been sent to this office as of now.

It is again requested that the name(s) of officer(s) from DDA may
kindly be forwarded to this office so that a joint tcam comprising the
officers of DDA and Souith Delhi Municipal Corporation could be
constituted to locate a suitable site for setting up of a modern Pig
Slaughter House.

With '((_’{/{f-_/f_»"f_}b‘-‘ 7

/]
Yours A~ f_z,u,(a/

g — ;
L———_..Z"-—.__,_A ij’\
Encl: as above (MANISH GUPTA)

Shri Sanjay Srivastav, A
Vice Chairman,

Delhi Development Authority,

Vikas Sadan, INA,

New Delhi-110023. :

Esnail @ commissionersdmc@mog.gov.in Fax : 011-232259Q03




nNo.D- D87 /com/spmc/zo
Dated : 13/02/20

Dear L7 3

siaughter tﬂeir pigs in t.rﬂn prwate premrs;s thereby cau‘smg :%anita ion anj unhyg|enc
conditions in the residential areas and also water pollution as the blood of the slaughtered
pigs is flowing into the sewer lines,

The Vice Chairman, DDA vide d.o. letter No.PS/VC/DDA/2012/2041-DA dated
07/08/2012 addressed to Shri Sanjiv Kumar, Secretary (Environment)/Chairman
(DPCC)/GNCTD with a copy endorsed to the undersigned (copy enclosed), had suggested
that the South Delhi Municipal Corporation (SDMC) can form a joint team with the planners
of DDA to go around and select a suitable site located within the territorial boundary of UT
of Delhi for establishment of a Pig Slaughter House in Delhi. Accordingly, vide d.o. letter
No.D-311/COM/SDMC/2012 dated 01/11/2012 and No.D-355/COM/SDMC/2012 dated
11/12/2012 (copies enclosed) it was requested to forward the name(s) of officer(s) of DDA
to form a joint team, but the response from the DDA is still awaited.

The matter was discussed in the meeting chaired by the Chief Secretary, GNCTD on
13/02/2013 in which Commissioner (LM) DDA was also present, wherein it was decided that
the DDA should first identify/locate land (or options) for setting up Pig Slaughter House in
Delhi, and thereafter MCD can examine their suitability. Chief Secretary would again
convene a meeting on 25/02/2013 to review the position.

You are kipdly requested to direct the concerned officers to do the needful to
identity suitable sites (8-10 aeres approx.) and inform us so that further actions for setting
up Pig Slaughter House can be initiated.

With 'reﬁw-ah, " \ Q‘
_ 0 ot

. (MANISH GUPTA)

Encl : as above

Shri D. Diptivilasa,

Vice Chairman,

Delhi Development Authority,
Vikas Sadan, TNA

New Delhi-110023.

E-mall : commissionersdmc@med.gov.in Fax:011-23225903

- Copy, for information, to Chief Secretary, GNCTD.



SOUTH DELH MUNICIFAL CORPORATION

r. 5. P, Mukherjre

MANISH GUPTA

“OMIVIISSIONER

3.0, ND.D- 1RE /COM/SDMC/ 2012
Dated: 16/07/2012

DRear

There is nu slaughter house for pigs in Delhi audl the ply meat shapkeepers are
slaughtering pigs in their-jprivate premises thereby causing Insaniiation in the residentlal areas
and also water pollution as the blood of slaughtered pigs is flowing Into the sewer lines. During
the last cauple of -years, various requests for allotment of land at appropriate location for
construction of a pig slaughter house have been sent to the DDA, but the issue is still pending
and the DDA has not provided land for the purpose. DDA has been suggesting utilization of site
at Ghazipur; which Is, however, not feasible keeping in view the religious sentiments.

The matter was also discussed in the Fifth Meeting of Advisory Group on Review of MPD-
2021 held on 30/03/2012 under the Chairmanship of Hon'ble Lt. Governar, wherein it was felt
that a site for construction of pig slaughter house is required to be identified within Delhi to take
care of various environmental issues permissible as per MPD-2021. It was accordingly decided in
the meeting that the Department of Environment & Forests, GNCTD and MCD will jointly identify
an appropriate site in Delhi for construction of modern pig slaughter house. It is relevant to
mention that the South Delhi Municipal Corporation as well as the other two Corporations,
namely, North Delhi and East Delhi Municipal Corporations does not have any land of their own
at appropriate location for the purpose. y *

It is, therefore, requested that the matter of allotment of land measuring about 10 to 12
acres to SDMC for construction of a modern pig slaughter house in Delhi for slaughtering of pigs
in a scientific manner o prevent environmental and water pollution may please be taken up with
DDA.

With
Yours

f"

Sd/-

(MANISH GUPTA)
Shri Sanjiv Kumar,
Secretary (Environment & Forests),
Government of NCT of Delhi,
Room No0.602, Level-6, C-Wing,
Delhi Secretariat, IP Estate,
New Delhi-110002.

Copy to :
. Vice Chairman, DDA : for informaticn and necessary action. .
{;'___ ____,_._.....; £b P
COMMISSIONER SDMC

bz
G

b



DEVELOPMENT AUTHORITY Petitioner (s)
VERSUS
UP BIHAR NAAGRIK PARISHAD & ORS. Respondent {s)

(with appln. (s) for directions and interim relief and coffice
report}

Date : 24/11/2014 These petitions were called on for hearing

today.
CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON’BLE MRS. JUSTICE R. BANUMATHI
For Petitiocner(s) My A. Sharan, Sr. Adv.
Mr. Vishnu B. Saharya, Adv.
Mr. Viresh B. Saharya, Adv.
M/s Saharya & Co.,Adv.
For Respondent (s) Mr.Sanjiv Sen, Sr. Adv.

Mr. Kunal Verma,Adv.

Mr. R.K. Rathore, Adv.
Ms. Rekha Pandey, Adv.

Mr. Sanjeev Sen, Sr. Adv.
Mr. Dev J. Roy, Adv.
Mr. P. Parmeswaran,Adv.

Ms. Vijaya Lakshmi, RAdv.
Mr. S. R. Setia,Adv.

.

UPON hearing the counsel the Court made the following
Signature Not Verified

Digitally signed by
0 RDER
Rajni Mukhi
Date: 2014.11.28
15:54:23 IST

Reason:
The learned counsel for the Delhi Development
Authority says that 10 acres of land has already been
allotted to the Municipal Corporation of Delhi and
- 2 -
possession has been handed over for setting up pig

slaughter house.
The learned counsel further says that a letter
dated 11.11.2014 has been addressed to the Chief Executive

Office, Delhi Urban Shelter Improvement Board ({DUSIB)
regarding allotment of land measuring 900 Sqg. Yds for
shifting of pigs shelter in Village Saboli, Delhi. He

says that DUSIB has to take possession of this land and
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OFFICE OF DY. DIRECTOR (PLG.) MP
R 'MASTER PLAN SECTION 21!

| g Floon T S | 6™ FLOOR: VIKAS MINAR

LAt 2 . ESTATE, NEW DELHIL:-110002; PH: 23379731

[.3(41)/2012-MP/Pt-/ 477 m\@ /-\_}Date: )87/ F

24 \ Dl

From: Rajesh K. Jain

Dy. Director (Plg./MP & PF 22 '/uj( q/\
To e

/ ommissioner. /,_,,.---—---"""‘

v/ South Delhi Municipai Corporation, T B‘\'{‘ C}S

Dr. S. P. Mukherjee Civic Centre, . :
J.LL.N Marg, v
New Delhi - 110002

Sub: Matter regarding locating a suitable site for setting up of a modern pig slaughter housc
in Delhi.

Ref: D.O. Letter No. D-355/COM/SDMC/2012 dated 11.12.2012

Sir,

_ Please refer to your D. O. letter dated 11.12.2012 with a request to forward name(s) of
officer(s) from DDA to constitute a joint team comprising the officers of SDMC and DDA to locate
2 suitable site for setting up of a modern Pig Slaughter House n Delhi.
= In this regard. I am directed to inform you of the decision taken in the Senior Officer’s
meeting held under the Chairmanship of VC, DDA on 19.12.2012 as reproduced below for
information and further necessary action (copy enclosed):

‘It was informed that only piggeries arc allowed in the designated Green Belt as per Masier I
and a court case for relocating the pig rearers from East Delhi is going on. The action for sciting
up a Pig Slaughter House should he deliberated by Director (Local Bodies), Govt. of Delhiwith
inputs from all the three Commissioners of Municipal Corporation 0j Delhi and DDA. DD can
assist in giving no objection from Planning point of view for acquisition of land by GNCTLY in case
it is decided to do s0.”

T —

Jr‘| 3. Sh. D. S. Rathi. Director (Survey) shall provide necessary assistance to MCT) in site visitor
/ f identification of site.
N

’

Encl: As above
Yours faithfully.

%UWJ
A

(Kajesh K. Jain)
Dy. Director (Pl YMP & PV

N,

Copy to: DD. VC Secretariat, DDA, Vikas Sadan, INA, New Delhi - 110023 for information.

Dy. Director (Plg.yYMP & PY




ITEM NO.38 COURT NO.9 SECTION XIV

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) Nos. 31328-31329/2012

(Arising out of impugned final judgment and order dated 14/05/2012
in RP No. 304/2012,10/08/2011 in WP No. 11150/2009 passed by the

High Court of Delhi at N. Delhi)
DELHI DEVELOPMENT AUTHORITY Petitioner(s)

VERSUS

UP BIHAR NAAGRIK PARISHAD & ORS. Respondent (s)

(with appln. (s) for directions and interim relief and office
report)

Date : 24/11/2014 These petitions were called on for hearing
teday.

CCORAM :
HON'BLE MR. JUSTICE MADAN B. LOKUR

HON'BLE MRS. JUSTICE R. BANUMATHI

For Petitioner(s) Mr. A. Sharan, Sr. Adv.
Mr. Vishnu B. Saharya, Adv.
Mr. Viresh B. Saharya, Adv.
M/s Saharya & Co., Adv.

For Respondent (s) Mr.Sanjiv Sen, Sr. Adv.
Mr. Kunal Verma,Adv.

Mr. R.K. Rathore, AdY¥.
Ms. Rekha Pandey, Adv.

Mr. Sanjeev Sen, Sr. Adv.
Mr. Dev J. Roy, Adv.
Mr. P. Parmeswaran,Adv.

Ms. Vijaya Lakshmi, Adv.
Mr. S. R. Setia,Adv.

N UPON hearing the counsel the Court made the following
ignature Mot Verified
' ORDER

Cogitally smnegfoy
Faynd Mukhi,
1.28

Ciate: 20

Fesn =1 The learned counsel for the Delhi Development
Authority says that 10 acres of land has already been
allotted to the Municipal Corporation of Delhi and



Possession has been handed over fér setting up pig
slaughter house.

The learned counsel further says that a letter
dated 11.11.2014 has been addressed to the Chief Executive
Office, Delhi Urban Shelter Improvement Board (DUSIRB)
regarding allotment of land measuring 900 Sq. Yds for
shifting of pigs shelter in Village Saboli, Delhi. He
says that DUSIB has to take possession of this land and
then hand it over to the Municipal Corporation.

In view of the above, nothing survives in these
matters,

Accordingly, the special leave petitions are disposed
of.

(Rajni Mukhi) (Jaswinder Kaur)
Sr. P.A. Court Master
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South Delhi Municipal Corporation K 3’ &
Veterinary Services Department
Office of Dy. Director (VS)/West Zone
No. 1473/DDVS/WZ/SDMC/2019 Dated: 14.10.2019
As per telephonic direction of Director (VS), SDMC on 14.10.2019 to furnish

the places of pig slaughtering, it is submitted that the following ten (10) places are

being used for the slaughtering of pigs in West Zone:
EMMSHN_O Name S _,_ _d}i,a_ares,s_,__ _ S
L1 Sh. Ashok Kumar | Pig Shed No. 1, C-Block, Nala, Madipur, Delhi

2 Sh. Parveen Kumar , D-561, Madipur, Delhi

3 Sh. Shyam Lal | C-557 & 558, Madipur, Delhi

4 Sh. Vikas C-378, Madipur, Dethi )

5 ShRau | CHi2MAdpurnDei . .
6 [Sh.Mohanlal _  |C-523 MadpurDehi _ |
L7 Sh. Nand Kishore ' C-417 & 418, Madipur, Delhi
'8 Sh. Raju Kumar "Pig Shed No. 78 & 79, C-Block, Raghubir Nagar,
' Delhi *.
19 | Sh. Vinod Kumar "Pig Shed No. 74, 75, 76 & 77, C-Block, Raghubir |
S _ Nagar, New Delhi _ I
; 10 Sh. Sonu - Pig Shed No. 53 & 54, C-Block, Raghubir Nagar, |
L1 Dehi

Further, as regard to the consumption of pig meat at pig meat shops in West
Zone, it is submitted that the information regarding approximately daily consumption
of pork on pig meat shops in West Zone has been gathered recently & furnished as
per below:
POt e e No o at%No e 6f"'pig§"l')_éi"f1§w§
; No. ishops on West sold on meat shop in
.y |Zome | West Zone on daily basis
1. | South DMC 12 [ 27 (approx.) pigs per day
However, the no. of pigs slaughtered may increase or decrease as per demand.
Dy Direc
est Zone
Heeu9

Addl. Director (VS)-1 /SDMC



e e

e -

gﬁﬁf’-??f?.?_zgss\v-r;:v.- -

South Delhi Municipal Corporation
Department of Veterinary Services

Office of Dy. Director. Najafgarh Zone

Ph.: 011-280112453

E. Mail: vonajnfgurhl'“,gmail.m‘un

No. D-1444/DD(VS)/NGZ/2019 Dated: i Jie )¢ ) ¢

Subject :- Report regarding Slaughtering of Pigs in Najafgarh Zone.

Reference Letter No. (i) 207/DVS/HQ/SDMC/2019 dated 03.10.2019.
(i) 86/ADVS-I[SDMC/ 2019 dated 03.10.2019.

In above subject and reference following is submitted:-

1. At present total 08 pork meat shop licenses have been issued from the Veterinary
Sarvices Department, Najafgarh Zone.

2. Besides above licensed meat shop 4 - 5 unauthorized vendors found selling pork

meat in Jhuggi Cluster in Kikar Wala Stand Goyela Dairy, Rangpuri, Kapashera

area. The department has taken a number of actions against these unauthorized
vendors.

3. No pig slaughtering was found in the area of jurisdiction of Najafgarh Zone.

,..
L]

)
fooa
i

Dy. D}ré'éfor (VS)
Najafgarh Zone, SDMC

Director (VS)/SDMC

\Aﬁ(:w{frﬁictor (VS)-I/SDMC
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In reference to the letter no.

F.No.

@ ¢ ’
[¥3 i) Ariry

gapt tr b Rt

South Delhi Municipal Corporation
Department of Veterinary Services

Room No.15, GF, Zona!l guilding, South Zone
purbindo Marg, New Delnt 110016

Ph.. 011-26535%42

E-Mail:dydirvs—sauth@mcd:gov,m

Dated:-14;"10!2019

DPCC/CNK}V/[NGT»OA-639/2019ﬁﬁg,

Slaut./8632 dated 26.09.2019 regarding pig slaughtering person who indulge in pig

slaughtering are submitted below:-

—— e ————— e —r—T

F51. Name and father’s | Status

—— __]:__. S
1

Action taken

NO. name -
s _ N o -
1. | Sh.Satish S/o Sh. Bal lllegal meat shop doing pig | Sealed on dated 22.10.2018
i Kishan : slaughtering ] '=
2. Sh. Mahender S/o Shri {llegal meat shop doing pig Sealed on dated 08.06.2018
Chand slaughtering '

3. Sh. sunder (bablu) [llegal uniton public land Action under process

For kind information please.

* Addl.Director-I/SDMC

L Lt
24 :mv“t' g
\._G\\"\ 1
Dy. Director(VS)
b South Zone
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SOUTH DELHI MUNLCIPAL'CO‘RPORATIGN

Veterinary Services Department, Central Zong,

jal Vihar, Lajpat Nagar, New Delhi-110023

Tel No. 01129811765, Email: dydirvetcnz@gmail.com

No. 529/DD (VS)/CNZ/2019 Dated: 04.10.201°

In reference to the letter No. 86/ADVS—I;’SDMC,H2019 dated
03.10.2019 regarding information about pig slaughtering in the zonal area of
SDMC.

In this context, it is intimated that there is no information received
about the pig slaughtering in the area of Central Zone. However, as per
information gathered from the pig meat shopkeepers that they bring pig
meat (pork) from the Gud Mandi which comes under the domain of North
DMC.

0

Dy. Director (VS)
Central Zone

—7dd!. Director (VS)-1

Copy for information to

Director (VS)



. Office of D.D.O. (VS)
i) Civic Centre, SDMC

200\ ,

D. No
( e Y ST URGENT
vy s ,Date....? s A ot MATIER

E,LTJ,,&[{C’ NGT MATTER

South Delhi Municipal Corporation (
Department of Veterinary Services [ @
17™ Floor, Dr. S. P. M Civic Centre

JL Nehru Marg, New Delhi-110002 T & @A B A
Ph: 011-2322673
E-Mail: addldirectorvssdmc@gmail.com

No. 86/ADVS-1/SDMC/2019 Dated :03.10.2019

sub: Original Application No. 639/2019 in_ the matter of “Pramod
Bahadur Vs. North Delhi Municipal Corporation & Ors.” — reqg.

This has in reference to letter No. F.No. DPCC/CMC-V(NGT-OA-
639/2019)/Pig.Slaut./8632 dated 26.09.2019 issued by Incharge, CMC-V, Delhi
Poliution Control Committee and requested “to take necessary action and direct
the concerned officer in your organization to provide the details/list of the pig
slaughtering people along with compliance report to this office so that the same
may be apprised to the Hon’ble NGT. It is also requested to provide any specific
details, court order, if any, with regard to the aforesaid matter to this office. The
matter is now listed before the Hon’ble NGT on 18.10.2019" (copy of the above
letter and order dated 08.08.2019 issued by the Hon’ble NGT in the above matter
are enclosed.

In view of above, all Zonal Dy. Directors (VS) and Dy. Director
(VS)/Central Meat Raid Team at (HQ) are requested to take necessary action and
provide the detail/list of the pig slaughtering people along with compliance report
including any specific detail, court order, if any with regard to the aforesaid matter

to this office by 04.10.2019 positively. So that the same may be forwarded to the
DPCC.

P
Encls. : As above (04 pages) \?6/
7
o

Addl. Director (VS)-1

Distribution:

1. Dy. Director (VS)/Central Zone

2. Dy. Director (VS)/South Zone

3. Dy. Director (VS)/West Zone

4. Dy. Director (VS)/Najafgarh zone
\,51"'Dy. Director (VS)/CMRT

Copy for kind information to:-

- Director (VS)

1/ 7 5
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IN THE SUPREME COURT OF INDIA

CiVIL APPELLATE JURISDICTION
IA NO. of 2013
IN

Special Leave Petition (Civil) No. 31328-29/2012

IN THE MATTER OF

Delhi Development Authority - Appellant
Versus

Uttar Pradesh Bihar Nagrik Parishad and Ors - Respondents
AND

IN THE MATTER OF

South Delhi Municipal Corporation -- Applicant

AN APPLICATION FOR DIRECTIONS

TO

THE HON'BLE CHIEF JUSTICE OF INDIA AND H#$ COMPANION
JUSTICES OF THE HON'BLE SUPREME COURT OF INDIA

MOST RESPECTFULLY SHOWETH:-

4 This Hon'ble Court had vide order dated 05.10.2012
expressed grave concern with regard to the uncontrolled
slaughtering of pigs In unhygienic conditions. This Hon'ble

Court also issued notices to the respondents inter-alia on

RS TR T A TR T
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the aspects relating to public health, cruelty to animals and
uncontrolled slaughtering of pigs in unhygienic conditions
and the steps being taken for construction of a modern

abattoir for pigs.

It is most respectfully submitted that the applic.ant is the
concemeFI instrumentality of the government which s
empowered by the provisions of Delhi Municipal Corporation
Act, 1957 to construct and maintain slaughter house, sheds
and markets. In this view of the matter, the applicant is a
necessary and proper party for the present matter and
would carry out all the directions passed by this Hon'ble
Court to construct a modern slaughter house for pigs in
Delhi. It is in the above context that the present application

is being filed.

BACKGROUND *

The total existing population of Delhi is about 1.8 Crore. A
major part of it consumes the meat of various species like
Buffalo, Sheep / Goat, Chicken and fish whereas a segment

of our society also consumes the meat of the pig (pork).

That a number of piggeries/pig huts do exist in residential

areas of the city where their owners for the purpose of




slaughtering rear pigs. Since these pig-rearing huts exist in
densely populated areas of the city, they invite the chances
of various diseases posing a great threat to the health of the

citizens of Delhi and also causing environmental pollution.
o

That there is no government / authorized Slaugh%er House
in Delhi for pigs and the pork sellers slaughter the pigs in
their own premises/houses located in residential areas
without having any ante-mortem examination of the live
animals by the veterinary doctors. Consuming of the pork of

such pigs may cause various diseases to the human beings.

That the erstwhile Municipal Corporation of Delhi (M.C.D.)
had earlier been having a pig Slaughter House at Andha
Mughal which was closed down in November 1966 due to
public agitation under the orders of then Commissioner,
Municipal Corporation of Delhi and during she last 46 years
no alternative arrangement could have been made for pig

slaughtering in Delhi.

That after closure of pig Slaughter House at Andha Mughal
in 1966, the pork sellers started the slaughtering of the pigs
In their own premises thereby causing unhygienic conditions

in the residential areas. In view of the constant agitation by
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the public for Unsanitary conditions caused by Indiscriminate
pig sfaughtering in residential areas of the City, it was fejt

necessary to construct g Pig Slaughter House in Deihi.

a
»

Accordfngiy certain sites were selected at Village Jasola,
Village Saidabad, Village Samaipur Badli, \/iHagé Malikpur
Chhawani ang Village Dheerpur efc., and a Proposal was
PUt up before 2 sub-committee of the Corporation for

approval. It was decided by the said committee that a fina|

Development Autharity (DDA).

Accordingly, the Municipal Health Officer had sent letter
No. 1867/SGADHO  (PH) dateq 25.6.74 to the Vige
Chafrman, DDA whereijn it was mentioned that in view of
constant agitation by tf;:e public for Unsanitary conditions
Caused by Indiscriminate pig s!aughtering, a dire necessity
has arisen for construction of g Pig  slaughter House
immediately. It was also '€quested in the letter to examine
the sites selected by the Corporation for Pig slaughter

houses. The Copy of this letter is annexed herewith ag

Annexure “A”,




10.

11.

12.

Tha: in reference to the above letter of Municipal Health
Cfficer of the Corporation, the Dy. Commissioner (IMPL) of
DDA vide letter No. F-2(49)/71-1, dated 25.2.75 informed
that the sites suggested by the Corporation are not sq_’ttfﬂble
for pig slaughter houses since the same are not in
conformity with the Master Plan of Delhi. The copy of this

letter is annexed as Annexure *“B”.

Thereafter, Municipal Health Officer vide No. 840/HC(G)
/DHO(PH) dated 10" March, 1977 further sent a letter to the
Vice Chairman, DDA wherein it was mentioned that despite
reminders no reply has been received from DDA regarding

pig slaughter house. A copy of letter dated 10" March, 1977

s annexed as Annexure “C”.

That on 28" November, 1991, Shri C.K. Chaturvedi, the.
then Sub-Judge, Delhi ordered to close dewn private Pig
Slaughter Houses and also to issue a public notice in this
regard. Accordingly, a public notice vide No.
430/DHO(PH)/81 dated 24" December, 1991 was issued
through News Papers which is annexed herewith as
Annexure “D”. As per this Public Notice, slaughtering of
Pigs and others animals at public places and private

premises had been banned.
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16.

That the Addl. Commissioner (Health) of M.C.D vide letter
No. 574/DHO(PH) letter 03.02.1992 further requested the
Vice Chairman of DDA to provide the land for Pig Slaughter

house. A copy of this letter is annexed as Annexure HEM

Thereafter, the public Notice No. 430/DHO(PH)Y/91 dated
24" December, 1991 issued for imposing ban on
slaughtering pigs was withdrawn by the M.C.D. by issuing a
notice vide No. 647/DHO(PH)/92 dated 11/03/1992, a copy

»

of the same is annexed as Annexure “F”,

That the Dy. Health Officer (PH) vide letter No.
19/DHO)PH)/93, dated 20.1.1893 further requested the Vice
Chairman DDA for making the allotment  of  |ang for
setting up of 10 pig slat;ghter houses in Delhi. The copy of

this letter is also annexed as Annexure“G”.

The Addl. Commissioner (Health) of erstwhile MCD also
wrote a letter bearing No. 333/DHO(PH)Y/93 dated 30.8.1993
to the Vice Chairman, DDA, requesting for allotment of 10
sites in different locations in MCD jurisdiction for
establishment of pig slaughter house. The copy of this letter

Is also  enclosed herewith as Annexure“H”,
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18.

19.

20.

That the Dy. Health Officer (PH) of Municipal Corporation of
Selhi vide letter No. 751/DHO(PH)/85 dated 30.1.1995
again requested the Vice Chairman, DDA, to allot at 1_east
10 sites in different localities in MCD jurisdiction for
establishment of pig slaughter houses. The copy of the

letter is annexed as Annexure”l”.

Thereafter, the Dy. Health Officer (PH) of Municipal

~ Corporation of Delhi vide letter No. 137/DHO(PH)/95 dated

26.9.1995 further requested the Vice Chairman, DDA, to
allot at least 10 sites in different  localities in MCD
jurisdiction for establishment of pig slaughter houses. The

copy of this letter is also annexed as Annexure”J”.

That the Deputy Director {IL) DDA vide letter No. F.23 (27)
95-IL dated 04.04.1997 requested the MCD to get the
clearance of DPCCI/CPCB for setting up T:)f Pig Slaughter
Houses in N.C.T. of Delhi. The copy of this letter is annexed

as Annexure “K”.

That in pursuance to the above letter of the DDA, the Dy.
Munibipa1 Health Officer vide letter 78/Dy/ M.H.O.(PH)S7

dated 24.4.1997 informed the DDA that issue of getting the
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clearance of DPCC/CPCB would arise only when a specific

land has been earmarked by the DDA for the purpose and it
was accordingly requested to make the allotment of land for
construction of pig Slaughter House. The copy of this letter

is annexed as Annexure “L”.

21.  That the Director (Land) DDA vide letter No. No. F.23 (27)
95-IL/307 dated 07.8.1997 then informed the M.C.D. that
24.0 hect. of Land had been allotted to MCD in Narela
which may be utilized for use of Pig Slaughter House
subject to clearance by DPCC/CPCB. A copy of this letter is

annexed as Annexure “M”.

22, That the Dy. ‘Health Officer (PH) of the Municipal
Corporation of Delhi vide letter No. 267/DHO(PH)/97 dated
14.10.97 further requested the Director (Lands) DDA to allot
10 sites in different locations in MCD’s jurisdiction. The copy

of this letter is also enclosed herewith as Annexure“N”.

23." That the Director (Pig.)TYA of DDA vide letter No.
F.3(105)2002/MP/D-672, dated 17.6.2009 informed that as
per MPD- 2021 provisions the abattoirs, animal blood

processing (except existing and relocation) forms part of

! negative list of industries and shall be prohibited in National

E“.& " S
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o

Capital Territory of Delhi, therefore the request for provision
of new sites cannct be considered. This may be adjusted in
the ‘already approved site for such purpose in Ghazipur A

copy of this letter is annexed as Annexure *“Q”,

Itis further submitted that Dr. B.L. Wadhera had filed a Civil
Writ Petition No. 946/1997 in the Hon’ble High Court of
Delhi stating that MCD has a Slaughter House for Sheep,
Goats & Buffaloes but it has no Slaughter House for pigs
and approximately 3000 pigs are being slaughtered daily in
the open spaces in a clandestine manner in some co!onie’sb
for example, Gurhmandi, Raghupura, Motiakhan, Mehrauli,
Govindpuri, Andha Mughal and many other such places
without any Veterinary inspection, thus exposing the
butchers, shopkeepers, consumers & other public in general
to risk of variety of Zoerotic and Food borne infections like
taenius, brucellosis, leptospirosis, swine erysipelas,
salmonellosis and various other food poisoning. It had been
further stated in the writ petition that thousands of
mushrooming private slaughter houses for pigs all over

Delhi are dangerous for the population

That the DDA had allotted a piece of land measuring 10,017

Sq Meters (approx.) for the construction of pig Slaughter
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House at Okhla industrial Area, Phase-l in 1997. The
Hon'ble High Court vide order dated 27.9.2002 in above
matter (CWP No. 946/1997) directed that taking into
account this fact and als¢ in the context of court diregtgons
in CWP No. 946/1997 titled Dr. B.L. Wadhera Vs. UOI and
Ors regarding allotment of lands for pig Siaughtér House in
Delhi, the proposal of setting up of modern pig Slaughter
House in Okhla, Industrial Area, Phase-! is agreed to. The
units should be set up only after taking necessary
clearances from the Delhi Poliution Control Committee. But
the proposal for setting up of pig slaughter house at okhla
could not be taken up by the MCD due to various reasons
probably because the Delhi pollution control committee did
not grant the “No Objection” certificate for establishing the
pig Slaughter House at Okhla. A copy of the orders of
Hon'ble High Court dated 27.8.2002 is annexed as

Annexure “P”. e

That the Jt Director (MP) of DDA vide letter No.
F.3(105)/2002/MP/D-121, dated 26.4.2010 further informed
the Municipal Corporation of Delhi that the abattoirs, animal
blood processing are prohibited except existing and
relocation, as per MPD- 2021 in National Capital Territory of

Delhi . It was further suggested in the letter that it would be



27.

28.

appropriate to explore the possibility of allotment of land for
construction of pig slaughter house in the National Capital
Region (NCR), The copy of letter is annexed herewith as

Annexure’Q”.

That the Commissioner of erstwhile Municipal Corporation
of Delhi (M.C.D.) also directed the Land & Estate
Department of M.C.D. to locate a piece of land for
establishment of a pig Slaughter House and other activities
of the Veterinary Services department. Accordingly, the
Land & Estate department of M.C.D. handed-over a land
measuring about 27.5 acres to the Veterinary Services
department for construction of a veterinary Hub including a
pig Slaughter House at Mukundpur near Burari in Civil Lines
Zone and an information in this regard was also submitted
to the office of the Hon'ble Lt Governor, Delhi on
09.06.2010 wherein the office of the Hon'?le Lt. Governor,
Delhi desired that Urban Development department, GNCTD

may give its views on the subject for further consideration.

Meanwhile, the Chief Town Planner, MCD submitted a
proposal to the Commissioner (Planning)/DDA regarding
change of land use for setting up of a Veterinary Hub

including a pig Slaughter House at Mukundpur hear Burari
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in Civil Lines Zone but Director (Landscape & Environment
Planning UnityDDA vide letter No. PA/Dir.(LS)/2011/709
dated 07.09.2011 informed that the proposed facility site
marked in the Plan is a part and parcel of the water bo_dy
(Bhaleswa) and water body cannct be changed to put the
same/use as per MPD-2021 and High Court orders. The

copy of letter is annexed herewith as Annexure “R”.

Thereafter, the Commissioner, M.C.D. submitted a Note on
file dated 03.11.2011 to the Hon'ble Lt. Governor, Delhi
routed through the Chief Secretary, Delhi seeking
permission for setting up of a Veterinary Hub comprising of
a pig Slaughter House and other facilities at Mukundpur
near Burari in Civil Lines Zone but the Hon'ble Lt. Governor,
Delhi vide Note dated 25.11.2011 made following

observations: >

“The proposed site is a part of water body at Bhaleswa.
The speculations of MPD-2021 and directions of the Hon'ble
High Court will have to be adhered to in this regard.
Suitable site at some other location may be identfied by

M.C.D. for Veterinary Hub."
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That the Hon’ble Minister of Health ang Family Welfare of
Delhi Goyt held a Meeting regarding Japanese Encephalitis
on 28,12.2011, which was attended by representatives of

various agencies. During  the delfberations, it was
.

dated 23.12.11, addressed to the Commissioner, Municipal
Corporation of Deihi also reéquested to approach the ppa
for allotment of Suitable |ang for construction of pig
slaughter house. The Copy of this letter jg also encloseq as

Ann exure”s§”. _
-

That the Adq) Commissioner of Municipaj Corporation of
Delhi vide letters No. 1456/DVS/08 dated 11.4.2008, No.
1750/DVvS/o8 dated 06.10.2008, No. 197/DVS/2008 dated
30.3.2009, No 504/DVS/09 date‘d 05.10.2009, No.
1744/DVS/2012 dated 16.02.2012 and No, 1805/DVS/2012
dated 03.4.2012 further 'équested the Vice Chairman of

DDA to aliot the land for construction of g Pig slaughter
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house in Delhi but no response was received from DDA

The copy of all above six letters are annexed as Annexure

“T” collectively.

That the Fifth meeting of Advisory Group on Review of
MPD-2021 was held on 21.3.2012 under the Cha'frmamship
of Hon'ble Lt. Governor, Dgihi wherein the issue of
relocation of piggeries (Point 4(d) of minutes of the meeting)
was also discussed. The Commissioner of M.C.D. in the
above meeting mentioned that a proper site needs to be
planned and developed in Delhi for relocation of piggeries "
existing all over Delhi and functioning in unhygienic
conditions. It was further deliberated in the meeting that a
site is required to be identified within Delhi. In MPD-2021
"Abatloirs (except existing and relocation) are part of
prohibited and negative ﬁ:st of industries, hence relocation of
such existing facilities in a planned manner, taking care of
various environment issues is permissible as per MPD-
2021. It was further discussed in the meeting that due to
social issues, the piggery site cannot be located adjacent to
the modern slaughter house at Ghazipur of MCD. In view of
this, it was decided that the Department of Environment,
GNCTD and Municipal Corporation of Delhi would jointly

identify a proper site of about 10 acres in Delhi for a modern
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planned piggery. The copy of the minutes of the meeting
issued vide no. F.I/2012/Dir.(Pilg.)MPR/TC dated 24.4.2012

Is enclosed as Annexure “U”.

That pursuant to the decision taken in the above meeting,
the Department of Environment, GNCTD and’ Municipal
Corporation took up the matter with the DDA for
identification of suitable site for pig Slaughter House. The
DDA has again reiterated its earlier stand that they have no
intention of changing Master Plan to permit pig Slaughter
House in the city limits. This stand of DDA is inconsistent
with the decision taken by Hon'ble Lt. Governor during the
meeting held on 21.3.2012 and also is not in the interest of
public. In any case, the Corporation is not insisting for site
‘within city limits” but is requesting for allotment of any
suitable site. DDA being planning authority needs to plan for
the requirements of the city and make suitable provisions for
the services it requires. DDA should not wish away the
problem and put it on the Corporation to make its own

arrangements.

That the Secretary (Environmen"c), Delhi Poliution Control

Committee vide letter No. F.12(479)/Env/CNST/Pig

Slaughter/12/3185, dated 01.8.2012 also requested the Vice

&
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Chairman DDA that in order to prevent environmental and
health hazardous. appropriate land measuring about 10-12
acres may be allotted to South Delhi Municipal Corporation
for construction of modern pig slaughter house and the
same could be included in MPD-2021 as decided in the
Advisory Group Meeting chaired by Hon'ble Lt. Governor of
Delhi on 30.3.2012. A copy of this letter is enclosed

herewith as Annexure “V”.

That the Vice Chairman DDA vide DO No.
PS/NC/DDA/2012/2041-DA, dated 07.8.2012 addressed to
the Secretary (Environment), Chairperson Delhi Pollution
Control Committee Govt. of NCT of Delhi with a copy of the
letter forwarded to the Commissioner, South Delhi Municipal
Corporation (SDMC) suggested that SDMC can form a joint
team with the planners of DDA to go arcund and select a
suitable site in the green belt which is Iocaﬂed within city but
within territorial boundary of Union Territory of Delhi. It was
further mentioned in the letter that the land needs to be
acquired under the auspices of Govt. of NCT of Delhi and
South Delhi Municipal Corporation for which DDA will give
no objection from planning point of view. The copy of the

letters sent by the Vice Chairman, DDA to the Secretary
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(Environment), Chairperson, DPCC s annexed as

Annexure”W”,

36. That in reference to the above suggestions of the Vige
Chairman DDA, the Commissioner, South Delhi Municipal

Corporation vide letters No.D-311/COM/SDMC/2012 Dated

01.11.2012 and No.D-355/COM/SDMC/2012  Dated

11.12.2012 requested the Vice Chairman, DDA to send the

names of the Officers of DDA to constitute a joint team but
thé DDA has not send the names till date. The copy of both.
the above letters is annexed herewith as Annexure “X’
collectively. The land for slaughter house can be allocated
and determined by the DDA being the planning authority.
The present stand of Delhi Development Authority (DDA) is
contrary to the role and (esponsibilities enjoined on DDA as
the DDA is required to plan and provide land for various

services required by the public of Delhi.

37. The Ccmmissioner of South Delhi Municipal Corporation

vide letters No. 156/COM/SDMC/2012 dated 16.7.2012 and
i letter No. 087/COM/SDMC/2013 dated 19.02.2013 further
requested the Vice Chairman of DDA to allot the land for

- establishment of a pig slaughter House in Delhi. The copy of
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both the above letters |s annexed as Annexure Y

collectively.

That a meeting Wasl held on 26.4.2012 under the
chairmanship of Secretary, Ministry of Environment and
Forest in which the Central Population Control Board
presented its status of 15 states whereas the Ministry of
Labour gave a status of 20 states and the action plan was
also discussed. One of the decisions taken in above
meeting dated 26.4.2012 was to identify on ongoing basis,
the unlicensed slaughter houses in the region and other
uniicensed unlawful establishments where animals are
being slaughtered on howsoever a small scale and take the
help of the District Magistrate and other law enforcement
agency to crack them down. This decision taken in the

above meeting has been reproduced in the order dated

'23.8.2012, issued by Hon'ble Supreme Celrt in writ petition

(civil) No. 309 of 2003 titled as Laxmi Narain Modi Vs. Union

of India & Others.

That the Vice Chairman DDA held a meeting on 22.6.2012
wherein it was discussed that the MCD has been requesting
for aliotment of about 10 acres of land for construction of

modern pig shelter house in the capital as there is no
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slaughter house for pigs in Delhi. The meat shopkeepers
are slaughtering pigs in their houses thereby causing water
pollution and insanitation. In the area proposed/earmarked
for slaughter house in Ghazipur, East Delhi, pig sIaL_lg.h’[er
house can not be constructed due to scarcity of land and
religious sentiments. It has been further recorded in the
minutes of the meeting that the present practice of rearing
of pigs cannot continue in the present form as it is
unhygienic; causes /spreads diseases during monsoon
period which become a serious concern and also allegedly
pig slaughtering is done at the premises in open Causfntg
sale of unhygienic food to the consumers on which there is
no control/check of the Veterinary Services Department of
MCD. Therefore, it is obvious i.e. scientific and hygienic
rearing of pigs in controlled environment is essential. As
such to achieve the s@me, area requirement of piggery, a
premise with facility for rearing and processing of piggery
products having temporary sheds for pigs in controlled area
is required to be ascertained by M.C.D. and DUSIB. The
above minutes of the meeting held by the Vice Chairman,
DDA on 22.6.12 have been reproduced in the orders dated
05.10.2012 of Hon'ble Supreme court. The Hon'ble
Supreme Court in this order has also observed that the

above extracts of the minutes of the meeting held by the
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objection from Planning point of view for acquisition of land

by GNCTD in case it is decided to do so.”

That the pigs can harbour a range of parasites and diseages
that can be transmitted to humans. These include trichinosis,
Taenia solium, cysticercosis, brucellosis etc. There }s concern
that pigs may allow animal viruses such as influenza or Ebola
to infect humans more easily. Some strains of influenza are
endemic in pigs and pigs also can acquire human influenza.
Swine flu viruses spread among pigs and -- while rare -- they
can spread from pigs to people too. Spread of swine .f.J.u
viruses from a pig to a person is thought to happen in the
same way that human flu viruses spread; mainly through
droplets from infected pigs coughing and sneezing. This has
happened in different settings, where pigs from many farms
ve
come in close contact with each other and with peaple.
Rearing and slaughtering of pigs being done in various
residential areas of Delhi is a great threat to the human
population. Due to indiscriminate slaughtering of pigs in
residential areas, the blood of slaughtered pigs is flowing into
the sewer lines causing water and environmental pollution.

This can be prevented only if the Municipal Corporation

provides the facility to the pork shopkeepers for slaughtering



Vice Chairman DDA on 22.6.2012 IS a matter of grave
concern due tg uncontrolled slaughtering  of pigs in
unhygienic conditions. This Hon'ble Court vide orders dated
05.10.12 has also directed the Principal Secretary (fj_e;a!th),
GNCTD to show cause as to Why-appropriate directions for
regulating of slaughtering of Pigs be not issued, The copy
of order-dated 05.10.2012 passed by the Hon'ble Supreme

Court is annexed herewith as Annexure “z7.

That the Dy. Director (Plg)/MP & PF vicie letter No.
F.3(41)!2012-MP!PF-1!67, dated 18.3.2013 has now
informed that a meeting was held under the chairmanship of
Vice Chairman, DDA on 18.12.12 wherein a decision was
taken in the meeting which is reproduced herein below.

(Annexure “A-1)
.

‘It was informed that only pfggerfes'are allowed in the
designated Green Belt as per Master Plan and a court case
for relocating the pig rearers from East Delhi is going on,
The action for setling up a Pjg Slaughter House should be
deliberated by Director (Local Bodies), Govt. of Dejh; with
inputs from ay the three Commissioners of Municipai

Corporation of Delhj and DDA. DDA can assist in giving no

p




their pigs in an authorized/Municipal Slaughter House in a

scientific manner.

42 Under Section 42 (K) Enf the DMC Act, 1957 itis an obligatory
function of the MCD to construct and maintain Municipal
Markets & Slaughter Houses ang Regulations of 4| Markets
and Slaughter Houses, _

Section 405 (1) of DMC Act is reproduced herein under.,

“Provision of Municipal Markets and Slaughter Houses-(1

T ——tca Markets and Slaughter Houses-(1)

“The commissioner, when authorized by the Corporation

on this behalf, may provide ang maintain Municipal markets
and Slaughter House in such number as he thinks fit
together with Stalls, shops, éheds, pens and other buildings
and conveniences for the use of persons carrying on trade
or business in, or frequenting such markets or Slaughter
Houses and may provide and maintain jn an Y such markets,
buildings ang places, machines, We‘fzvhts, scales and

measures for the weighment or measurement of goods sold

therein "

Further, under Section 424 of DMC Act, slaughtering of
animals intended for human consumption at any place not

authorized under thig actis prohibited.
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That the instant case pending before the Hon'ble Supreme
Court is related to the rearing of the pigs in Trilckpuri which is
a densely populated residential area. This is because of the
fact that the pork sellers are rearing the pigs in Trilikpuri' and
other residential areas of Delhi for the purpose of meat. If
there had been a slaughter house for pigs in Delhi, the
slaughtering and rearing of pigs in residential areas including
Trilokpuri would have been banned as all the pigs in that case
would be permitted for slaughtering at the authorized
Slaughter House only in most hygienic manner after proper

inspection of the pigs by the veterinary doctors. _

That the Municipal Corporation has no land to establish a
Slaughter House for  pigs and it has always been depending
on the DDA for allotment of land being the land-owning
agency in Delhi and the 'FVICD has been regularly pursuing the
matter with DDA for the last couple of years. Keeping in view
the public health importance and also to prevent the diseases
caused by pigs/pork, the land for modern  pig  Slaughter
House and also for their rearing in a specified area is

essentially required in the capital city of India.

It is submitted that the illegal slaughtering of pigs in various

residential areas of Delhi is causing unhygienic conditions and




water pollution as the blood of slaughtered pigs is flowing into
the sewer lines. Further, such kind of uncontrolleq
siaughtering of Pigs is a great threat to the public health as the

pigs are being slaughtered with out any examination"b*y the

Veterinary doctors. In order to. control the indiscriminate:

sfaughtering of pigs in residential areas ang also to provide
wholesome ang hygienic pork to the public, there s indeed a
need for eéstablishment of g slaughter house for slaughter:’ng
of pigs in Delhi. South Delhi Municipal Corporation hag a plan
to set up g modern and mechanized pig Slaughter Hoyuse
ncluding a processing unit to provide wholesome and
hygienic pork to the citizens of Delhi for which the DDA may
be called Upon by this Hon'ble court to mark a piece of land

and allot the same to the South Dejpj Municipal Corporation.

Further, there s also a plan to shift all pig rearing huts/units to .

an area specified Particularly for this Purpose away from
residential areas. There is also 3 requirement to set up a pig
pound for impounding the pigs found roaming on the roads in

residential areas Posing threat to human health.

South  Delhj Municipal Corporation requires land at an
appropriate location in Delhi for establishment of Slaughter

House for pigs and other units/components as mentioned
herein below.

N




LAND REQUIREMENT FOR PIG_SLAUGHTER HOUSE AND

ASSOCIATED ACTIVITIES

‘a )

-and required for establishment of pig Slaughter House,
Lairage, market for sale & purchase of pigs, Efffuent

Treatment Plant for freatment of liquid waste, chiliing halls,

utility services, dispatch area, space for parking of vehicles,

offices/administrative block, electric substations, bore wells,
Under ground water tanks etc. v ... 12 Acres

Land required for establishment of processing unit and

Rendering Plant serteesstesieseeniin, ... 07 acres
Land for pig pound s TRy 900 aere
Land for rearing of pigs required for shifting of all pigs huts
existing in residential areas of DERE oo 15 acres
Total requirement of land (Approx.) - 35 acres
PRAYER

In the above premises. it is humbly prayed that this Hon'ble
Court may be pleased to E i
(@) Direct the Vice Chairman, Delhi Development Authority to
allot the land measuring about 35 acres at an appropriate
location in Delhi i.e. 20 acres for construction of a modern

Pig slaughter house and associated activities and 15 acres

for relocation of the existing pigerries/pig rearing huts

scaltered in various residential areas of Delhi, at the

earliest in time bound manner.
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(b) Pass any other or

der/s that this Hon'ble Court may deem

fit and proper in the facts and under the circumstances of

the present case.

Drawn by:

Shri Sanjiv Sen
Standing Counsel, SDMC
Supreme Court

New Delhi

Dated. & 4.2013
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Applicant

THROUGH:

Shri P. Parameshwaran
Advocate for the applicant

oend




